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i

'THE PUNJAB CO-OPERATIVE SOCIETIES ACT, 1961.
(PungaB Act No. 25 or 1961) |

1

[Received the assent of the President of India on the 22nd
June, 1961, and first published for general information
in the Punjab Government Gazette (Extraordinary),
Legislative Supplement, of the 8th July, 1961.]

i
i 2 3 4

‘ Whether affected by
Year| No. Short title Legislation

1961 25 | The Pujab Co-oberative] Amended by Punjab Act 25 of 1964

Societies Act, 1961 Amended by Punjab Act 4 of 19653

Amended by Punjab Act 26 of 1969
with effect from 10th September,
1969.4 _

Amended by the Adaptation of
Punjab Laws Order 1970

An Act to consolidate and amend the law relating to co-
operative societies in the State of Punjab.

Bk it enacted by the Legislature of the State of
Punjab in the Twelfth Year of the Republic of India as
follows :— o

CHAPTER I—PRELIMINARY |

1. (1) This Act may be called the Punjab Co-opera- Short title,

. o g4 extent and -
tive Societies Act, 1961. com;nence-
ment.

(2) It extends to the whole of the State of Punjab.

(3) 1t shall come into force on such date as the Go-
vernment may, by notification, appoint.

'For Statement of Objects and Reasons see Punjab Government
Gazette (Extraordinary), 1960, page 2040.

2For Statement of Objects and Reasons see Punjab Government
Gazette (Extraordinary), 1964, pages 935—37.

3For Statement of Objects and Reasons see Punjab Government:
Gazette (Extraordinary), 1965, pages 355-56.

“For Statement of Obhjects and Reasons see Punjab Government
Gazette (Extraordinary), 1969, pages 1032-33,
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, 2. In this Act, unless the context otherwise re-
quires,—

'[(a) “associate member” mcans a member who
holds jointly a share of a co-operative
society with others but whose name does
not stand first in the share certificate.]

*[ (aa)]“bye-laws” means the registered bye-laws
for the time being in force;

(b) “committee” means the governing body of a
co-operative society, by whatever name called,
to which the management of the affairs of the
society is entrusted;

(¢) “co-operative society” means a society register-
ed or deemed to be registered under this Act;

(d) “co-operative society with limited liability”
means a co-operative society the liability of
whose members is limited by its bye-laws to
the amount, if any, unpaid on the shares in-
dividually held by them or to such amount as
they may individually undertake to contribute
‘to the assets of the society, in the event of its
being wound up;

(e) ‘“co-operative society with unlimited liability”
means a co-operative society the liability of
whose members is unlimited for the purpose
of contributing jointly and severally to any
deficiency in the assets of the society in the
event of its being wound up;

(f) “Government” means Government of the State
of Punjab; ]

(g) “member” means a person joining in the appli-
cation for the registration of a co-operative
society and a person admitted to membership
after such registration in accordance with this
Act, the rules and the bye-laws, and includes a

Inserted by Punjab Act 26 of 1969,
2Re~-numbered by ibid,
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nominal and an associate member and the Go-
vernment when it subseribes to the share-capi-
tal of a society;

'[(99) “net profits” means profits after deduction of
establishment charges, contingent charges,
interest payable on loans and deposits, audit
fee and such other sums as may be
prescribed;

(999) “nominal member” means a person ad-
~ mitted ot membership as such after registra-
tion in accordance with the bye-laws;]

(h) “officer” means the president, vice-president,
‘ chairman, vice-chairman, managing director,
secretary, manager, member of committee,
treasurer, liquidator, administrator and in-
cludes any other person empowered under the
rules or the bye-laws to give directions in
regard to the business of a co-operative society;

(i) “prescribed” means prescribed by rules;

(j) “Registrar” meang a person appointed to perform
the functions of the Registrar of Co-operative
Societies under this Act, and includes any per-
son appointed to assist the Registrar when exer-
cising all or any of the powers of the Registrar;

(k) “producers society” means a society formed

with the object of producing and disposing of

goods and commodities as collective property
of its members, and includes a society formed

with the object of the collective disposal of the
labour of its members; - '

(1) “rules” means the rules made under this Act.

CHAPTER II.—REGISTRATION OF Co-OPERATIVE SOCIETIESi

3. ( I) The Government may appoint a peern to
be the Registrar of Co-operative Societies for the State.

(2) To assist the Registrar in his functions under this
Act the Government may appoint such number of

S—

Inserted by Punjab Act 26 01?T9€9, section 2,
2Substituted by ibid, section 3.

Registrar and
other officers
and their
powers.
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Additional Registrars, Joint Registrars, Deputy Registrars,
Assistant Registrars and other persons with such designa-

tiong as it may think fit. ‘

(8) The Government may, by general or special order,
confer on any person appointed under sub-section (2), all
or any of the powers of the Registrar under this Act.

(4) Every person appointed under sub-section (?)
shall exercise his powers subject to the general superin-
tendence and control of the Registrar.].

%Volf_ielties . 4. (1) Subject to the provisions hereinafter contain-
re;é&;?g_y ® ed, a society which has as its object the promotion of the
economic interest of its members in accordance with co-
operative principles, or a society established with the ob-
ject of facilitating the operations of such a society, may be

registered under this Act with or without limited liability:

v

Provided that, unless Government by general or
special order otherwise directs, the liability of the society

of which a member is a co-operative society shall be limit-
ed. |

(2) The word ‘limited’ or its equivalent in any Indian
language shall be the last word in the name of every
society registered under this Act with limited liability.

Restrictions on 5. No society, other than a society of which a mem-
registiation.  por jo 5 co-operative society, shall be registered under this
Act, unless it consists of at least ten individuals above the
age of eighteen years. | &

Restrictions on 6. No member other than the Government or a co-
haress © eperative society shall hold more than such portion of the
- share-capital of a co-operative society, subject, to a maxi-

mum of one-fifth, as may be prescribed or have claim any

interest in the shares of such society exceeding ten thou-

sand rupees, whichever is less.

’

Application 7. (1) For purposes of registration an applicatioﬁ
for registta-  shall be made to the Registrar.
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(2) The application shall be signed,—

(@) in the case of a society of which no member is a
co-operative society, by at least ten _persons. -
qualified in accordance with the requirements
of section 5; and

' (b) in the case of a society of which a merpber is a

‘ co-operative society, by a duly authorised per-
son on behalf of every such society and where
all the members of the society are not co-opera-

- tive societies by ten other members, or when
there are less than ten other members, by all
of them,

8. (1) If the Registrar is satisfied— Registration.

(a) that the application complies with the provi-
sions of this Act and the rules; )

(b) that the objects of the proposed society are in
accordance with section 4,

(¢) that the proposed bye-laws are not contrary to
the provisions of this Act and the rules; and

(d) that the proposed society has reasonable chances
of success, the Registrar may register the
society and its bye-laws;

(2) When the Registrar refuses to register a society,
he shall communicate the order of refusal, together with

the reasons therefor, to such of the applicants as may be
prescribed.

(3) The application for registratibn shall be disposed

of by the Registrar within a period of two months from the
date of receipt thereof by him.

9. Where a society is registered under this Act, the Registration
Registrar shall issue a certificate of registration signed by certificate.
him, which shall be conclusive evidence that the co-opera-

tive society therein mentioned is duly registered under
this Act.
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Amendment 10. (1) No amendment of any bye-laws of a co-

of bye-la g . .
of a so-operative operative society shall be valid unless such amendment

society. has been registered under this Act.

(2) Every proposal for such amendment sh.all be for-
warded to the Registrar and if the Registrar is satisfied
that the proposed amendment—

(i) is not contrary to the provisions of this Act and
the rules, |

(i) does not conflict with co-operative principles,
and

(iii) will promote the economic interests of the
members of the society; he may register the
amendment. ’ |

(3) The Registrar shall forward to the society a copy
of the registered amendment together with a certificate
signed by him and such certificate shall be conclusive evi-
dence that the amendment has been duly registered.

(4) Where the Registrar refuses to register an amend-
ment of the bye-laws of a co-operative society, he shall
communicate the order of refusal together with the reasons
therefor, to the society in the manner prescribed.

Power to diret  ‘[10A- (1) If in the opinion of the Registrar, an
gmendment,of amendment of the bye-laws of a co-operative society is
ye-laws of . . . .
co-operative  1l€cessary or desirable in the interest of such a society or
society. of the co-operative movement, or to bring such bye-laws
in conformity with any provision of the Act or rules made
thereunder he may by notice in writing, call upon the
society to make such amendment within a period of three

monthg of the date of service of the notice.

(2) If within the period specified in sub-section (1)
the co-operative society fails to make such an amendment
the Registrar may after giving the society an opportunity
of making its representation, register the amendment and
issue to the society a copy of the amendment together with
a certificate signed by him.

1Inserted by Punjab Act 26 of 1969, section 4.
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(3) The certificate issued under sub-section (2) shall
be conclusive evidence that the amendment has been duly
registered and such amendment shall have the same effect
as an amendment registered under section 10.]

11. (1) A co-operative society may, by an amend-
ment of its bye-laws, change its name but such change shall
not effect any right or obligation of the society or of any of
its members or past members, and any legal proceedings
pending may be continued by or against the society under

its new name.

(2) Where a co-operative society changes its name,
the Registrar shall enter the new name on the register of
co-operative societies in place of the former name and shall
amend the certificate of registration accordingly.

12. (1) Subject to the provisions of this Act and the
rules, a co-operative society may, by an amendment of its

bye-laws, change the form or extent of its liability. (

[

(2) When a co-operative society has passed a resolu-
tion to change the form or extent of its liability, it shall
give notice thereof in writing to all its members and credi-
tors and, notwithstanding any bye-law or contract to the
contrary, any member or creditor shall, during a period of
one month from the date of service of the notice upon him,
have the option of withdrawing his shares, deposits or
loans, as the case may be.

(3) Any member or creditor who does not exercise
his option within the period specified in sub-section (2)
shall be deemed to have assented to the change.

. (4) An amendment of a bye-law of a co-operative
society changing the form or extent of its liability shall
not be registered or take effect until either—

(a) the assent thereto of all members and creditors
has been obtained; or

(b) all claims of members and creditors who exer-
cise the option, referred to in sub-section (2)
within the period specified therein have been
met in full.

*

Change of
name,

Change of
liability.
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13. (1) A co-operative society may with the previous
approval of the Registrar and by a resolution passeq by a
two-thirds majority of the members present and voting at
a general meeting of the society, — ‘

[(a) transfer its assets and liabilities in whole or
in part to another co-operative society provid-
ed the co-operative society to which the assets
and liabilities are to be transferred also passes
a resolution in the aforesaid manner to accept
such assets and liabilities in whole or in part,
as the case may be;]

t

(b) divide itself into two or more co-operative
societies. |

(2) Any two or more co-operative socleties may, with
the previous approval of the Registrar and by a resolution
passed by a two-thirds majority of the members present
and voting at a general meeting of each such society,
amalgamate themselves and form a new co-operative
society-

|

(3) The resolution of a co-operative sdciety under sub-
section (1) or sub-section (2) shall contain all particulars

of the transfer, division or amalgamation, as the case may
be. ‘

(4) When a co-operative society has passed any such
resolution, it shall give notice thereof in writing to all its
members and creditors and, notwithstanding any bye-laws
or contract to the contrary, anv member or creditor shall,
during the period of one month of the date of service of
the notice upon him, have the option of withdrawing his
shares, deposits or Joans, as the case may be.

(5) Any member or creditor who does not exer-
cise his option within the period specified in sub-section
(4) shall be deemed to have assented to the proposals con-
tained in the resolution.

ISubstituted by Act 26 of 1969, section 5.
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(6) A resolution passed by a co-operative society
under this section shall not take effect until, either—

(a) the assent thereto of all the members and cre-
ditors has been obtained; or

(b) all claims of members and creditors who exer-
cise the option referred to in sub-section (4)
within the period specified therein have been
met in full.

(7) Where a resolution passed by a co-operative
society under this section involves the transfer of any
assets and liabilities, the resolution shall, notwithstanding
anything contained in any law for the time being in force,
be a sufficient conveyance to vest the assets and liabilities
in the transferee without any further assurance.

14. (1) Where the whole of the assets and liabilities
of a co-operative society are transferred to another co-
operative society in accordance with the provisions of sec-
tion 13, the registration of the first mentioned co-operative
society shall stand cancelled and the society shall be deem-
ed to have been dissolved and shall cease to exist as a cor-
porate body. :

(2) Where two or more co-operative societies are
amalgamated into a new co-operative society in accordance
with provisions of section 13, the registration of each of
the amalgamating societies shall stand cancelled on the
registration of the new society, and each society shall be

Cancellation

of registration
certificates of
co-operative
societies in cer=
tain cases.

deemed to have been dissolved and shall cease to exist asa

corporate body.

(3) Where a co-operative society divides itself into
two or more co-operative societies in accordance with the
provisions of section 13, the registration of that society
shall stand cancelled on the registration of the new socie-
ties, and that society shall be deemed to have been dis-
solved and shall cease to exist as a corporate body.

}

(4) The amalgamation and splitting of co-operative

societies shall not in any manner whatsoever affect any

N




376 THE PUNJAB CO-OPERATIVE [Pb. Act 25 of 1961
' SOCIETIES ACT, 1961

right or obligation of the resulting co-operative society or
societies or render defective any legal proceedings by or
against the co-operative society or societies, and any legal
proceedings that might have been continued or commenc-
ed by or against the co-operative society or the societies,
as the case may be, before the amalgamation or splitting,
may be continued or commenced by or against the result-
ing co-operative society or societies.

CHAPTER III.—MgMBERS OF CO-OPERATIVE SOCIETIES
AND THEIR RIGHTS AND LIABILITIES.

Persons who 15. No person shall be admitted as member of a

gll:glb':ﬁs_"me co-operative society except the following, namely:—

(a) an individual competent to contract under sec-
tion 11 of the Indian Contract Act, 1872 (9 of
1872);

(b) any other co-operative society;
(¢) the Government; and

(d) such class or classes of persons or associations
of persons as may be notified by the Govern-
ment in this behalf.

liirfgg‘r]iifitégrll: o '[15-A (1) No individual shall be admitted as mem-
becoming mem- Per of a central or apex society unless such a society has

bers of certain heen exempted by the Registrar in this behalf, by a
co-operative .
| ‘ '

societies. general or special order.
(2) The Central and apex societies having indivi-
duals as members on the date of commencement of the
Punjab Co-operative Societies (Amendment) Act, 1969, )
shall retire the shares of such individuals within a period
of three years of such commencement in the prescribed
manner.

Explanation.—For the purpose of this section, section |
26, section 26B and section 84-A— ‘

(a) “primary society” means a co-operative society
whose membership consists exclusively of
individuals;

1Inserted by Punjab Act 26 of 1969, section 6.
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(b) “central society” means a co-operative society
whose membership includes primary societies;

(¢) “apex society” means a co-operative society
whose membership includes central societies.]

16. (1) Notwithstanding anything contained in ;‘LC:&I:;?; Ol;nem‘
clause (d) of section 15, a co-operative society may admit bers.
any person as a nominal or associate member in accordance
with its bye-laws.

i
(2) A nominal or associate member shall not be en-

titled to any share in any form whatsoever, in the assets
or profit of the co-operative society.,

(3) Save as provided in this section, a nominal or as-

sociate member shall have such privileges and rights of a

member and be subject to such liabilities of a member, as
may be specified in the bye-laws of the society.

17 No member of g co-operative society shall exer- Member not to
cise the rights of a member unless he has made such pay- gﬁegﬂzep:%t
ments to the society in respect of membership or has ac-

made,
quired such interest in the society as may be specified in
the bye-laws,

18. Every member of a Co-operative society shall VOte% g:
have one vote in the affairs of the society: members.

i

Provided that,—

(a) in the case of an equality of votes, the chairman
shall have 3 second or casting vote;

(b) a nominal or associate member shall not have
the right of vote;

(¢) where the Government is g member of the co-
operative society, each person nominated b

the Government on the committee shall have
one vote,

19. (1) Every member of a co-operative society shall yanner o
€xercise his vote in

: Person and no member shall be per- exercising vote.
mitted to vote by proxy.
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(2) Notwithstanding anything contained in sub-sec-
tion (1), a co-operative society which is a member of an-
other co-operative society, may, subject to the rules, ap-
point one of its memberg to vote on its behalf in the affairs

of that other society.

Restriction on 20. The transfer of the sh‘are or interest of a member
transfer of . . . . 1 b biect t

shares or in the capital of a co-operative society shall be subject 10
interest. such conditions as to maximum holding as are specified in

section 6.

Transter of ~ 21. (1) On the death of a member a co-operative
interest M mem- Society may transfer the share or interest of the deceased
bers. member to the person nominated in accordance with the

rules, made in this behalf, or, if there is no person so nomi-
nated, to such person as may appear to the committee to
be the heir or legal representative of the deceased mem-
ber, or pay to such nominee, heir or legal representative,
'as the case may be, a sum representing the value of such
member’s share or interest as ascertained in accordance
with the rules or bye-laws:

Provided that —

(i) in the case of a co-operative society with un-
limited liability, such nominee, heir or legal
representative, as the case may be, may require
payment by the society of the value of the
share or interest of the deceased member as-
certained as aforesaid;

(i) in the case of a co-operative society with limit-
ed liability, the society shall transfer the share
or interest of the deceased member to such
nominee, heir or legal representative, as the
case may be, being qualified in accordance with
the rules and bye-laws for membership of the
society, or on his application within one month
of the death of the deceased member to any per-
sﬁorcl1 specified in the application who is so quali-

ed ,
’ |

l(iii) no such transfer or pavment shall be made ex-
cept with the consent of the nominee, heir or
legal representative, as the case may be.
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(2) A co-operative society shall, subject to the provi-
sions of section 31 and unless within six months of the
death of member prevented by an order of a competent
Court, pay to such nominee, heir or legal representative,
as the case may be, all other moneys due to the deceased
member from the society. /

i

(3) All transfers and payments made by a co-opera-
tive society in accordance with the provisions of this sec-
tion shall be valid and effectual against any demand made
upon the society by any other person.

22. (1) Subject to the provisions of sub-section (2), g;i?ﬁi%lb‘;f.,
the liability of a past member or of the estate of a deceased and estate of
member of a co-operative society for the debts of the f}fg&fgf
society as they existed,—

(a) in the case of a past member, on the date on
which he ceased to be a member;

(D) in the case of deceased member, on the date of
his death;
!

shall continue for a period of two years from such date.

(2) Where a co-operative society is ordered to be
wound up under section 57, the liability of a past member
or of the estate of a deceased member who ceased to be
member or died within two years immediately preceding
the date of the order of winding up, shall continue until
the entire liquidation proceedings are completed, but such
liability shall extend only to the debts of the society as
they existed on the date of his ceasing to be a member or
death, as the case may be.

CHAPTER IV.—MANAGEMENT OF CO-OPERATIVE
SOCIETIES.

23. (1) The final authority in a co-operative society Final aytho-

shall vest in the general body of members: S;té’riﬁvi o
1 . . . . . society.

e e

1Proviso omitted by Punjab Aect 26 of 1969, gection 7.
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111A) Notwithstanding anything in sub-section (1),
where a co-operative society consists of not less than such
number of members as may be pres‘cribed‘, the society may
provide in its bye-laws for the constitution of a smaller
general body designated as the representative general
body, to be elected in the prescribed manner for a term of
three years, consisting of such number of members of the
society and to exercise all or such of the powers of the
general body as may be specified in the bye-laws; and
thereupon any reference in this Act to the general body or
meeting thereof shall be construed as a reference to the
representative general body or its meetings:

Provided that the representative general body shall
not alter any provision in the bye-laws relating to its con-
stitution or powers.]

(2) Notwithstanding anything contained in sub-sec-
tion (2) of section 19, each delegate shall have one vote

in the affairs of the society. |

24. A general meeting of a co-operative society shall
be held once in a year for the purpose of—

(a) approval of the programme of the activities of
the society prepared by the committee for the
ensuing year,

(b) election, if any, of the members of the com-
mittee other than nominated members;

(¢) consideration of the audit report and the annual
report;

(d) disposal of the net profits; and

(e) consideration of any other matter which may be
brought forward in accordance with the bye-
laws.

2[Provided that where the committee of any co-op-
erative society has divided the area of opera-
tion of the society into zones in the manner
laid down in sub-section (1A) of section 26,
election of the members of the committee may
not be held in general meeting.]

}I&nser"ced by Punjab Act 26 of 1969, section 7.
2Proviso inserted by ibid., section 8.

|
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25. (1) The committee of a co-operatiye society
may, at any time call a special general meeting of the
society and shall call such meeting within one mon.th after
the receipt of a requisition in writing from the Registrar or
from such number of members or a proportion of the total
number of members, as may be provided in the bye-laws.

(2) If a special general meeting of a co-operative
society is not called in accordance with the requisition
referred to in sub-section (1), the Registrar or any person
authorised by him in this behalf shall have the power to
call such meeting and that meeting shall be deemed to be
a meeting called by the committee.

26- (1) The members of the committee of a co-opera-
tive society shall be elected in the manner prescribed and
no person shall be so elected unless he is a shareholder of
the society.

[(1A) The committee of any co-operative society
may, subject to the approval of the Registrar, divide the
area of operation of the society into zones for the purpose
of election of members of the committee.

(1B) The term of office of a committee shall be three

years:

Provided that the committees of the central societies
holding office immediately before the commencement of
the Punjab Co-operative Societies (Amendment) Act,
1969, shall cease to hold office on the expiry of ninety days
from such commencement and the committees of apex
societies holding office immediately before such commence-
ment, shall cease to hold office on the expiry of one hun-
dred and twenty days from such commencement during
which period each committee shall arrange for the consti-
tution of a new committee, in accordance with the provi-
sions of this Act and rules and bye-laws made thereunder:

Provided further that the committees of primary
societies holding office immediately before the commence-
ment of the aforesaid Act shall cease to hold office on the
expiry of the term fixed in their respective bye-laws.

1Inserted by Punjab Act 26 of 1969, section 9.
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(1C) Each committee shall, ninety days before the
expiry of its term, make arrangements for the constitution
of a new committee in accordance with the provisions of
this Act and rules and bye-laws made thereunder.

(1D) Where any committee has ceased to hold office
and no committee has been constituted in accordance with
the provisions of this Act and rules and bye-laws made
thereunder, the Registrar may appoint a Government
servant as an administrator for a period not exceeding six
months and the administrator shall, before the expiry of the
said period, arrange for the constitution of a new commit-
tee in accordance with the provisions of this Act and rules
and bye-laws made thereunder.

_ (1E) The provisions of sub-section (3) and sub-section
(4) of section 27 shall apply to the administrator appoint-
ed under sub-section (1D) as if the administrator had been
appointed under that section. ‘

(1F) Notwithstanding anything contained in this sec-
tion, where the bye-laws of a society so provide the first
committee may be nominated by the authority mentioned
in those bye-laws.]. '

!

(2) Notwithstanding anything contained in sub-sec-
tion, (1),—

[(a) where the Government have subscribed to the
share capital of a co-operative society or has
guaranteed the repayment of the principal of
and payment of interest on debentures issued
for loans raised by a co-operative society, the
Government or any person authorised by it in
this behalf shall have the right to nominate on
the committee such number of persons, not ex-
ceeding three or one-third of the total number
of members thereof, whichever is less, as the
Government may determine:

Provided that where the Government have sub-
scribed to the share capital of a co-operative
society to the extent of twenty lacs of rupees

ISubstituted for clause (a) by Punjab Act 26 of 1969, section 9.




Pb. Act 25 of 19611 THE PUNJAB CO-OPERATIVE 383
SOCIETIES ACT, 1961.

or more, the Government may, notwithstand-
ing anything contained in the bye-laws of the
society,—

(a) appoint one of the members nominated in the
aforesaid manner as Chairman of the com-
mittee of such society; or

(D) nominate another member in addition to
those nominated in the aforesaid manner
and appoint him as Managing Director:

Provided further that no person shall be appoint-
ed to act as Managing Director unless he
is a member of the Indian Administrative
Service, Punjab Civil Service (Executive
Branch) or a Deputy Registrar, a Joint
Registrar or an Additional Registrar, Co-
operative Societies.].

(b) where the Industrial Finance Corporation, the
State Finance Corporation or any other financ-
ing institution notified in this behalf by the
Government has provided finance to a co-opera-
tive society, the Industrial Finance Corpora-
tion, State Finance Corporation or other financ-
ing institution, as the case may be, shall have
the right to nominate one person on the com-
mittee.

'[2A) Where the Government appoints a Chairman
or Managing Director under the proviso to clause (a) of
sub-section (2), the Chairman or Managing Director, if
any, as the case may be, holding office immediately be-
fore such appointment shall cease to hold office on such
appointment.

(2B) The terms and conditions of service of the
Managing Director or Chairman, as the case may be, ap-
pointed by the Government shall be such as may be
determined by the Government and the remuneration
payable to the Managing Director or Chairman as the case
may be. shall be paid out of the funds of the co-operative
society.]

Inserted by Punjab Act 26 of 1969, section 9.
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(3) A person nominated under sub-section (2) shall
hold office during the pleasure of the Government or the
Corporation or other financing institution, as the case may
be. I

(4) Where, in a co-operative society in which shares
have been subscribed for liability by way of guarantee for
borrowing exceeding fifty per centum of the working capi-
tal of the society has been undertaken by the Government,
5 difference of opinion in respect of any matter arises bet-
ween the nominated members of the committee and other
members thereof, the matter shall be referred by the com-
mittee to the Government whose decision thereon shall be
final and will operate as if the same were a decision taken
by the committee.

1126A. (1) Notwithstanding anything in section 26,
the Registrar may, by an order in writing, direct the com-
mittee of any co-operative society or any class of co-opera-
tive societies to co-opt in the prescribed manner for serv-
ing on the committee such number of memberg not ex-
ceeding two as may be specified in the direction.

(2) Where a direction is issued under sub-section
(1), co-option shall be made from amongst members of the
co-operative society belonging to scheduled castes, schedul-
ed tribes or backward classes or from amongst members
who as landowner or tenant or as both do not hold more
than the prescribed area of agricultural land and fulfil the
prescribed conditions.

(3) Members co-opted under sub-section (2) for serv-
ing on the committee of a co-operative society shall have
the same rights and privileges and shall be subiect to the
same liabilities as elected members of the committee of
that society.

|
26B. (1) No individual shall, at any time, be a mem-
ber of committee of—
(a) more than two primary societies; and

(b) more than one central and one apex society:

1Inserted by Punjab Act 26 of 1969, section 10.
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Provided that nothing in this sub-section shall apply
to a member nominated under sub-section (2)
of section 26 or to a member of the committee
of an apex or central society nominated to serve
on the committee of another apex or central
society, as the case may be, in accordance with
the provisions of their bye-laws.

(2) No person shall be eligible for being elected to the
committee of any co-operative society after he has served
on the committee of that society, whether before or after
or partly before and partly after the commencement of the
Punjab Co-operative Societies (Amendment) Act, 1969,
for a continuous period of not less than six years, un-
less a period of not less than three ~years has expired
since he last so served.

Explanation.—For the purpose of computing the
period of six years under sub-section (2), if a person ceas-
ed to serve on the committee on account of resignation
tendered by him he shall be deemed to have so served for
the full term in which resignation was tendered.]

'127- (1) If, in the opinion of the Registrar, a com-
mittee or any member of a committee persistently makes
default or is negligent in the performance of the duties im-
posed on it or him by this Act or the rules or bye-laws
made thereunder, or commits any act which is prejudicial
to the interests of the society or itg members, or makes
default in the implementation of production or develop-
ment programmes undertaken by the co-operative society,

the Registrar may, after giving the committee or the

member, as the case may be, a reasonable opportunity to

state its or his objections, if any, by order in writing—

(a) remove the committee, and appoint a Govern-
ment servant as an administrator, to manage

'g-he affairs of the society for a period not exceed-
Ing one year as may be specified in the order ;

e

1Section 27 substituted by Punjab Act 26 of 1969, section 11.
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(b) remove the membLar and get the vacancy filled
up for the remaining period of the outgoing
member, according to the provisions of this
Act and rules and bye-laws made thereunder.

(2) Where the Registrar, while proceeding to take
action under sub-section (1) is of opinion that suspension
of the committee or member during the period of proceed-
ings is necessary in the interest of the co-operative society,
he may suspend the committee or member, as the case may
be, and where the committee is suspended, make such ar-
rangements as he thinks proper for the management of
the affairs of the society till the proceedings are complet-

ed:

Provided that if the committee or member so suspend-
ed is not removed, it or he shall be reinstated and the
period of suspension shall count towards its or his term.

(3) The administrator so appointed shall, subject to
the control of the Registrar and to such instructions as he
may from time to time give, have powers to perform all or
any of the functions of the committee or of any officer of
the society and take all such action as may be required in
the interest of the society. 1

(4) The Registrar may fix the remuneration payable
to the person appointed as administrator and the amount
of such remuneration and other costs, if any, incurred in
the management of the society shall be payable from its
funds. v

(5) The administrator shall, before the expiry of his
term of office arrange for the constitution of a new com-
mittee in accordance with the provisions of this Act and
rules and bye-laws framed thereunder.

(6) Before taking any action under sub-section (1)
in respect of a co-operative society, the Registrar shall
consult the financing bank to which the society is indebted.

(7) A member who is removed under sub-section (1)
may be disqualified for being elected to any committee for
such period not exceeding three years as the Registrar
may fix.] ’
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28. (1) (a) If the record, registers or the books of
accounts of a co-operative society are likely to be tamper-
ed with or destroyed and the fund and property of a society
are likely to be misappropriated or misapplied; or

(b) If the committee of a co-operative society is re-
constituted at a general meeting of the society or, the com-
mittee of a society is removed by the Registrar under sec-
tion 27 or if the society is ordered to be wound up under
section 57 and the outgoing members of the committee
refuse to hand over charge of the records and property of
the society to those having or entitled to receive such
charge;

the Registrar may apply to the magistrate, within whose
jurisdiction the society functions, for securing the records
and property of the society.

(2) On receipt of an application under sub-section
(1), the magistrate may, by a warrant, authorise any police
officer, not below the rank of Sub-Inspector, to enter and
search any place where the records and the property are
kept or are believed to be kept and to seize such records
and property; and the records and property so seized shall
be handed over to the new committee or administrator of
the society or the liquidator as the case may be.

29. No act of a co-operative society or of any com-
mittee or of any officer shall be deemed to be invalid by
reason only of the existence of any defect in procedure or
in the constitution of the society or of the committee or in
the appointment or election of an officer or on the ground
that such officer was disqualified for his appointment.

CHAPTER V.—PRIVILEGES OF CO-OPERATIVE SOCIETIES

30. The registration of a co-operative society shall
render it a body corporate by the name under which it is
registered having perpetual succession and a common seal,
and with power to hold provertv, enter into contract. insti-
tute and defend suits and other legal proceedings and to do
all things necessary for the purposes for which it is cons-
tituted.
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31 (1) Notwithstanding anything contained in any
law for the time being in force, but subject to any prior
claim of the Government in respect of land revenue or any
money recoverable as land revenue, any debt or outstand-
ing demand owing to a co-operative society by any mem-
ber or past member or deceased member shall be a first
charge upon the crops and other agricultural produce, cat-
tle, fodder for cattle, agricultural or industrial implements
or machinery, raw materials for manufacture and any
finished products manufactured from such raw materials,
belonging to such member, past member or forming part
of the estate of the deceased member ag the case may be.

(2) No person shall transfer any property which is
subject to a charge under sub-section (1) except with the
previous permission in writing of the co-operative society
which holds the charge. | '

(3) Notwithstanding anything contained in any law
for the time being in force, any transfer of property made
in contravention of the provisions of sub-section (2) shall
be void.

(4) The charge created under sub-section (1) shall
be available as against any claim of the Government aris-
ing from a loan granted under the Land Improvement
Loans Act, 1883 (19 of 1883), or the Agriculturists Loans
Act, 1884 (12 of 1884), after the grant of the loan by the
society. |

32. Notwithstanding anything contained in this Act
or in any other law for the time being in force,—

(i) any person who makes an application to a
society of which he is a member for a loan shall,
if he owns any land or has interest in any land
as a tenant, make a declaration in the prescribed
form which shall state that the applicant there-
by creates a charge on such land or interest
specified in the declaration for the payment of
the amount of the loan which the society may
make to the member in pursuance of the appli-
cation and for all future advances, if any, re-
quired by him which the society may make to
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him ag such member subject to such maximum
as may be determined by the society together
with interest on such amount of the loan and

advances;

(ii) any person who has borrowed a loan from a
society of which he is a member before the date
of the coming into force of this Act, and who
owns any land or has any interest in land as a
tenant shall, as soon as possible, make a declara-
tion in the form and to the effect referred to in

clause (i);

(i11) a declaration made under clause (i) or ¢ ause
(i1) may be varied at any time by a member
with the consent of the society in favour of
which such charge is created;

(iv) no member shall alienate the whole or any part
of the land or interest therein specified in the
declaration made under clause (%) or clause (ii)
until the whole amount borrowed by the mem-
bef together with interest thereon is paid in
full:

Provided that for the purpose of paying in full to
the society the whole amount borrowed by the
member together with interest thereon, the
member may, with the previous permission in
writing of the society and subject to such condi-
tions as the society may impose, alienate the
yvhole or any part of such land or interest there-
in:

Provided further that standing crops on any such
land may be alienated with the previous per-
mission of the society; ,

(v) any alienation made in contravention of the pro-
visions of clause (iv) shall be void;

(vi) subject to the prior claims of the Government
in respect of land revenue or any money re-
coverable as land revenue, there shall be a first
charge in favour of the society on the land or
interest specified in the declaration made under
clause (i) or clause (i) for and to the extent of
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the dues owing by him on account of the loan
and advances;

(vii) the record of rights shall also include the par-
ticulars of every charge on land or interest
created under a declaration under clause (i) i
or clause (ii) notwithstanding anything con- '
tained in section 31 of the Punjab Land Revenue ~
Act, 1887.

Explanation.—For the purposes of this section,
society shall mean any co-operative society or
class of co-operative societies specified in this
behalf by the Government by a general or
special order.

Charge and 33. A co-operative society shall have a charge upon
set off in res-

pect of share the share of contribution or interest in the capital and on

or contribution the deposits of a member or past member or deceased

or Interest o member and upon any dividend, bonus or profits payable
to a member or past member or the estate of a deceased
member in respect of any debt due from such member or
past member or the estate of such deceased member to the
scciety, and may set off any sum credited or payable to a
member or past member or the estate of deceased member
in or towards payment of any such debt.

L , 34. Subject to the provisions of section 33, the share
?ﬁﬁﬂ%gf} or . or contribution or interest of a member or past member or
interest not  deceased member in the capital of a co-operative society
liable to shall not be liable to attachment or sale under any decree
attachment. . s 1aqs
or order of any court in respect of any debt or liability in-
curred by such member, and a receiver under the Provin-
cia] Insolvency Act, 1920 (V of 1920), shall not be entitl-

ed to or have any claim on' such share or contribution or
interest. |
H I

Register of 35. Any register or list of members or shares kepf
members. by any co-operative society shall be prima facie evidence
of any of the following particulars entered therein—

(a) the date on which any person entered in such
register or list became a member;

(b) the date on which any such person ceased %o be
member.
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36. (1) A copy of any entry in a book of a co- Admissibity
operative society regularly kept in the course of its busi- entry as evi-
ness, shall, if certified in such manner as may be prescrib- dence.
ed, be received in any suit or legal proceedings as prima
facie evidence of the existence of such entry, and shall
be admitted as evidence of the matters, transactions and
accounts therein recorded in every case where, and to the
same extent as, the original entry itself is admissible.

(2) No officer of a co-operative society and no officer
in whose office the books of a co-operative society are
deposited after liquidation shall, in any legal proceedings
to which the society or the liquidator is not a party, be
compelled to produce any of the society’s books or docu-
ments the contents of which can be proved under this
section, or to appear as a witness to prove the matters,
transactions and accounts therein recorded, except under
order of the court or the arbitrator made for special
cause,

i
37. Nothing in clauses (b) and (c) of sub-section ;E;;fnmg;:ggul_
(1) of section 17 of the Indian Registration Act, 1908 sory registration

(XVT of 1908), shall apply to— of Instruments.

t

(1) any instrument relating to shares in a co-
operative society notwithstanding that the as-
sets of the society consist in whole or in part
of immovable property; or

(2) any debenture issued by any such society and
not creating, declaring, assigning, limiting or
extinguishing any right, title or interest to or in
immovable property, except in so far as it en-
titles the holder thereof to the security afford-
ed by a registered instrument whereby the
society has mortgaged, conveyed, or otherwise
transferred the whole or part of its immova-
ble property or any interest therein to trustees
upon trust for the benefit of the holders of
-such debentures; or

(3) an endorsement upon or transfer of any deben-
ture issued by any such society.
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-38. (1) The Central Government may, by notifica-
tion in the Official Gazette, remit the income-tax payable
in respect of the profits of any class of co-operative socie-
ties or the dividends or other payments received by mem-
bers of any class of such societies on account of profits.

(2) The Government may, by notification, remit in
respect of any class of co-operative societies—

(a) the stamp duty chargeable under any law for
the time being in force in respect of any instru-
ment executed by or on behalf of a co-opera-
tive society or by an officer or member thereof
and relating to the business of such society, or
any class of such instruments or in respect of
any award or order made under thig Act, in
cases, where, but for such remission the co-
operative society, officer or member, as the case
may be, would be liable to pay such stamp
duty;

(b) any fee payable under any law for the time
being in force relating to the registration of
documents or court fees.

Explanation.—In this sub-section  ‘Government’
means in relation to stamp duty in respect of bills of ex-
change, cheques, promissory notes, bills of lading, letters
of credit, policies of insurance, transfer of shares, deben-
tures, proxies and receipts, the Central Government and
save as aforesaid the Government.

(3) The Government may, by notification, exempt
any class of co-operative societies from—

/
(a) land revenue; ]

(b) taxes on agricultural income;

(c) taxes on sale or purchase of goods; and

(d) taxes on professions, trades, callings and em-
ployments.
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39. (1) Notwithstanding anything contained in any 2§‘fﬁ‘°§;‘1’é‘ry to
law for the time being in force, a member of g co-operative meet co-opera-
society may execute an agreement in fayour of the society e Society’s
providing that his employer shall be competent to deduct tain cases.
from the salary or wages payable to him by the employer,
such amount as may be specified in the agreemnt and to
' pay the amount so deducted to the society in satisfaction
of any debt or other demand owing by the member to the

society, -

(2) On the execution of such agreement, the em-
ployer shall, if so required by the co-operative society by
a requisition in writing and so long as the society does not
intimate that the whole of such debt or demand has been
paid, make the deduction in accordance with the agree-
ment and pay the amount so deducted to the society, as if
it were a part of the salary or wages payable on the day
as required under the Payment of Wages Act, 1936 (IV of
1936). Such payment shall be valid discharge of the em-
ployer for his liability to pay the amount deducted-

(3) If after the receipt of a requisition made under
sub-section (2), the employer at any time fails to deduct
the amount specified in the requisition from the salary or
Wages payable to the member concerned or makes default
in remitting the ameunt deducted to the society, the
society shall be entitled to recover any such amount
from the employer as arrears of land revenue and
the amount so due from the employer shall rank in priority
in respect of the liability of the employer equal to that of
the wages in arrears.

- i
o 40. Notwithstanding anything contained in any law Other forms
for the time being in force, the Government may— £° aid

lo Co-operative
Societieg,

(a) subscribe to the share capital of a co-operative
society;

(b) give loans or make advances to co-operative
society;

(¢) guarantee the repayment of principal and pay-
ment of interest on debentures issued by a co-
operative society:;
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(d) guarantee the repayment of share capital of a
co-operative society and dividends thereon at
-such rates as may be specified by the Govern-

ment;

(e) guarantee the repayment of principal and pay-
ment of interest on loans and advances to a co-

operative society; and

(f) give financial assistance in any o‘gher forrp, in-
cluding subsidies, to any co-operative society.

CHAPTER VI.—PROPERTIES AND FUNDS OF
CO-OPERATIVE SOCIETIES.

41. No part of the funds of a co-operative sociefcy;
shall be divided by way of bonus or dividend or otherwise
among its members: |

Provided that after at least one-tenth of the net pro-
fits in any year have been carried to the reserve fund, pay-
ments from the remainder of such profits and from any
profits of past years available for distribution may be made
among the members to such extent and under such condi-
tions as may be prescribed by the rules or bye-laws:

42. Any co-operative society may, with the sanction
of the Registrar, after one-tenth of the net profits in any
year has been carried to the reserve fund, contribute an
amount not exceeding five per cent of the remaining net
profits to any purpose connected with the development of
co-operative movement or charitable purpose as defined
in section 20 of the Charitable Tndowments Act, 1890 (V1

of 1890).

Contribution ‘o
Co-operative
Education Fund.

Investment
of funds.

43. A co-operative society shall out of its net profits
in any year credit such portion of the profits not exceed-
ing 5 per cent as may be prescribed to the Co-operative
Education Fund constituted under rules.

44. (1) A co-operative society may invest or deposit
its fund—

i

(@) in the post office savings bank; or
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(b) in any of the securities specified in section 20
of the Indian Trust Act, 1882; or

(¢) in the shares or securities of any other co-opera-
tive society; or

(d) with any bank carrying on the business of
banking approved for this purpose by the
Registrar; or

(e) in any other mode permitted by the rules.

(2) Any investmentg or deposits made before the
commencement of this Act which would have been valid if

this Act had been in force are hereby ratified and confirm-
ed.

45. (1) A co-operative society shall not make a loan Iggﬂglgl:;ls‘mﬂ
to any person other than a member: '

Provided that with the general or special sanction of
the Registrar a co-operative society may make loan to
another co-operative society.

!

(2) Notwithstanding anything contained in sub-
section (1), a co-operative society may make a loan to a
depositor on the security of his deposit.

46. A co-operative society shall receive deposits and Restrictions on
loans only to such extent and under such conditions as Porrowings.
may be prescribed or as may be specified in the bye-laws.

L

47. Save as is provided in sections 45 and 46, the gisglgct;gggag?
transactions of a co-operative society with person other fions with non-
than member shall be subject to such prohibitions and res- members.

trictions, if any, as may be prescribed.

CHAPTER VII.—Auprt, INQUIRY, INSPECTION AND
SURCHARGE

48. (1) The Registrar shall audit or cause to be Audit.
audited by a person authorised by him by general or
special order in writing in this behalf, the accounts of
every co-operative society at least once in each year.
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(2) The audit under sub-section (1) shall include an
examination of over-due debts, if any, the verification of
the cash balance and securities, and a valuation of the
assets and liabilities of the society.

(3) The person auditing the accounts of a co-opera-
tive society shall have free access to the books, accounts,

* papers, vouchers, stock and other property of such society

and shall be allowed to verify its cash balance and securi-
ties.

(4) The directors, managers, administrators and other
officers of the society shall furnish to the person auditing
the accounts of a co-operative society all such information
as to its transactions and working as such person may
require.

(5) The Registrar or the person authorised by him
under sub-section (1) to audit the accounts of a co-opera-
tive society shall have power where necessary—

(@) to summon at the time of his audit any officer,
agent, servant or member of the society, past
or present, who he has reason fo believe can
give valuable information in regard to transac-
tiong of the society or the management of its
affairs; and

(b) to require the production of any book or docu-
ment relating to the affairs of, or any cash or
securities belonging to the society by officer,
agent, servant, or member in possession of such
books, documents, cash or securities and in the
event of seriousg irregularities discovered dur-
ing audit, to take them into custody.

(6) If at the time of audit the accounts of a society
are not complete, the Registrar or the person authorised
by him under sub-section (1) to audit, may cause the ac-

count to be written up at the expense of the society. ,

(7) Audit fee, if any due from any co-operative
society shall be recoverable in the same manner as is pro-
vided in section 67.
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49. The Registrar, or any person authorised by gene- Inspection of

ral or special order in this behalf by the Registrar, may 5°¢tes
inspect a co-operative society. For the purpose of inspec-
tion, the Registrar or the person so authorised by the
Registrar shall at all timeg have access to all books, ac-
counts, papers, vouchers, securities, stock and other pro-
perty of the society and may in the event of serious irregu-
laritieg discovered during inspection take them into cus-
tody and shall have power to verify the cash balance of
the society and subject to the general or special order of
the Registrar to call a committee and a general meeting.
Every officer or member of the society shall furnish such
information with regard to the working of the society as
the Registrar or the person making such inspection may
require.

50. (1) The Registrar may of his own motion or on 1, uiny by
the application of a majority of the committee or of not Registrar.
less than one-third of the members, hold an inquiry or
direct some person authorised by him by order in writing
in this behalf to hold an inquiry into the constitution,
working and financial condition of a co-operative society.

(2) The Registrar or the person authorised by him
under sub-section (1) shall have the following powers,
namely:—

(a) he shall at all times have, for purposes of exa-
mination, free access to the books, accounts,
cash and other properties belonging to or in the
custody of the society and may summon any
person in possession or responsible for the cus-
tody of any such books, accounts, documents,
securities, cash or other properties to produce
the same at any place within the district within ,
which the society has its registered address;
"[and may, if considered necessary, by an order
in writing, direct the society to hand over to
him all such books, accounts, documents, and
securities as may be specified in the orderl;

(b) he may, notwithstanding any rule or byelaw
specifying the period of notice for a general

1Inserted by Punjab Act 26 of 1969, section12.
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meeting of the society, require the officers of the
society to call a general meeting at such time
and place at the headquarters of the society
to consider such matters, as may be directed by
him; and where the officers of the society refuse
or fail to call such a meeting he shall have
power to call it himself;

(¢) he may summon aan person who is reasonably
believed by him to have any knowledge of the
affairs of the society to appear before him at
any place at the headquarters of the society or
any branch thereof and may examine such per-
son on oath. '

(3) Any meeting called under clause (b) of sub-sec-
tion (2) shall have all the powers of a general meeting
called under the bye-laws of the society and its proceedings
shall be regulated by such bye-laws.

|
(4) The Registrar shall communicate a brief sum-
mary of the report of the inquiry to the society, the financ-
ing institutions, if any, to which the society is affiliated,
and to the persons or authority, if any, at whose instance
the inquiry is made. ;

Inspection of 51. (1) The Registrar shall, on the application of a
lgggli?e dOfsior(I:;e- creditor of a co-operative society, inspect or direct some
ties. person authorised by him by order in writing in this

behalf to inspect the books of the society:

Provided that no such insipection shall be made un-
less the applicant—

(a) satisfies the Registr:ir that the debt is a sum
then due, and that he has demanded payment |
thereof and has not received satisfaction within 3
a reasonable time; and

(b) deposits with the Registrar such sum as security
for the costs of proposed inspection as the
Registrar may require.

(2) The Registrar shall communicate the result of
any such inspection to the creditor.
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52. Where an inquiry is held under section 50, or an Sogts of in-
inspection is made under section 51, the Registrar may ap- '
portion the costs, or such part of the costs, as he may think
fit between the society, the members or creditor demand-
ing an inquiry or inspection, and the officers or former
officers and the members or past member of the society:

’ Provided that—

(a) no order of the apportionment of the costs shall
be made under this section unless the society
or the person liable to pay the costs thereunder
has had a reasonable opportunity of being
heard;

(b) the Registrar shall state in writing under his
own hand the grounds on which the costs are
apportioned.

93. Any sum awarded by way of costs under section Recovery of
52 may be recovered, on application to a magistrate having
jurisdiction in the place where the person, from whom
the money is claimable, actually and voluntarily resides
or carries on business, and such magistrate shall recover
the same as if it were a fine imposed by himself.

54. (1) If in the course of an audit, inquiry, inspec- Surcharge.
tion or the winding up of a co-operative society, it is found
that any person, who is or was entrusted with the organi-
zation or management of such society or who is or has at
any time been an officer or an employee of the society, has
made any payment contrary to this Act, the rules or the
bye-laws or has caused any deficiency in the assets of the
society by breach of trust or wilful negligence or has mis-
appropriated or fraudulently retained any money or other
property belonging to such society, the Registrar may of
his- own motion or on the application of the committee,
liquidator or any creditor, enquire himself or direct any
person authorised by him, by an order in writing in this
behalf, to inquire intd the conduct of such person:

Provided that no such inquiny shall be held after the
expiry of six years from the date of any act or omission
referred to in this sub-section.
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(2) Where an inquiry is made under sub-section (1),
the Registrar may, after giving the person concerned an
opportunity of being heard, make an order requiring him
to repay or restore the money or property or any part
thereof, with interest at such rate, or to pay contribution
and costs or compensation to such extent, as the Registrar
may consider just and equitable. ‘

CHAPTER VIII.—SETTLEMENT OF DISPUTES

putes ach 55. (I) Notwithstanding anything contained in any
red to arbitra- law for the time being in force, if any dispute touching the
tion. constitution, management or the business of a co-opera-

tive society arises—

(a) among members, past members and persons
claiming through members, past members and
deceased members; or

(b) between a member, past member or person
claiming through a member, past member or
deceased member and the society, its commit-
tee or any officer, agent or employee of the
society or liquidator, past or present; or

(¢) between the society or its committee and any
past committee, any officer, agent or employee,
or any past officer, past agent or past employee
or the nominee, heirs or legal representatives
of any deceased officer, deceased agent, or
deceased employee of the society; or

(d) between the society and any other co-operative
society, - between a society and liquidator of
another society or between the liquidator of one
society and the liquidator of another society;

such dispute shall be referred to the Registrar for decision !
and no court shall have jurisdiction to entertain any suit
or other proceeding in respect of such dispute. :

(2) For the purposes of sub-section (1), the following
shall be deemed to be disputes touching the constitution,
management or the business of a co-operative society,
namely—

(a) a claim by the society for any debt or demand |
due to it from a member or the nominee, heirs

|
i
i
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or legal representatives of a deceased member,
whether such debt or demand be admitted or
not;

(b) a claim by a surety against the principal debtor
where the society has recovered from the sure-
ty any amount in respect of any debt or de-
mand due to it from the principal debtor as a
result of the default of the principal debtor,
whether such debt or demand is admitted or
not;

(c) any dispute arising in connection with the elec-
tion of any officer of the society.

(3) If any question arises whether a dispute referred
to the Registrar under this section is or is not a dispute
touching the constitution, management or the business of
a co-operative society, the decision thereon of the Registrar
shall be final and shall not be called in question in any
court.

56. (1) The Registrar may, on receipt of the refer- Reference of
: s disputes to
ence of dispute under section 55— arbitration.

(a) decide the dispute himself; or

(b) transfer it for disposal to any person who has
been invested by the Government with powers
in that behalf; or

(¢) refer it for disposal to one arbitrator.

(2) The Registrar may withdraw any reference trans-
ferred under clause (b) of sub-section (1) or referred
under clause (c¢) of that sub-section and decide it himself
or refer the same to another arbitrator for decision.

(3) The Registrar or any other person to whom a dis-
pute is referred for decision under this section may, pend-
ing the decision of the dispute, make such interlocutory
orders as he may deem necessary in the interest of Justice.

CHAPTER IX.—WINDING UP OF CO-OPERATIVE
SOCIETIES.
57. (1) If the Registrar, after an inquiry has been Winding up of

. . . co-operative
held under section 50, or an inspection has been made seciotion
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under section 51, or on receipt of an application made by
not less than three-fourths of the members of a co-opera-
tive society, is of opinion that the society ought to be
wound up, he may issue an order directing it to be wound

up. |
(2) The Registrar may of his own motion make an
order directing the winding up of a co-operative society—

(a) where it is a condition of the registration of the
society that the society shall consist of at least
ten members and the number of members has
been reduced to less than ten; or

(b) where the co-operative society has not com-
menced working or has ceased to function in
accordance with co-operative principles.

(3) The Registrar may cancel an order for the wind-
ing up of a co-operative society, at any time, in any case
where, in his opinion, the society should continue to exist.

(4) A copy of such order shall be communicated by
registered post to the society and to the financing institu-
tions, if any, of which the society is a member.

58. (1) Where the Registrar has made an order
under section 57 for the winding up of a co-operative
society, he may appoint a liquidator for the purpose and
fix his remuneration. |

(2) A liguidator shall, on appointment, take into his
custody or under his control all the property, effects and
actionable claims to which the society is or appears to be
entitled and shall take such steps as he may deem neces-
sary or expedient, to prevent loss or deterioration of, or
damage to, such property, -effects and claims. He may
carry on the business of the society so far as may be neces-
sary with the previous approval of the Registrar.

(3) Where an appeal is'preferred under secticn 68
an order of winding up of a co-operative society made
under section 57 shall not operate thereafter until the
order is confirmed in appeal:

Provided that the liquidaitor shall econtinue to have
custody or control of the property, effects and actionable
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claims mentioned in sub-section (2) and hgve authority
to take the steps referred to in that sub-section.

(4) Where an order of winding up of a co-operative
society is set aside in appeal, the property, effects 'andr
actionable claims of the society shall revest in the society.

59. (1) Subject to any rules made in this behalf, the
whole of the assets of a co-operative society, in respect of
which an order for winding up has been made, shall vest
in the liquidator appointed under section 58 from the date
on which the order takes effect and the liquidator shall
have power to realise such assets by sale or otherwise.

(2) Such liquidator shall also have power, subject to
the control of the Registrar,—

(a) to institute and defend suits and other legal
proceedings on behalf of the co-operative
society by the name of his office; '

(b) to determine from time to time the contribu-
tion (including debts due and costs of liquida-
tion) to be made or remaining to be made by
the members or past members or by the estates
or nominees, heirs or legal representatives of
deceased members or by any officers or former
officers, to the assets of the society;

(c¢) to investigate all claimg against the co-operative
society and subject to the provisions of this

Act, to decide questions of priority arising bet-
ween claimants;

(d) to pay claims against the co-operative society,

. including interest up to the date of winding up

according to their respective priorities, if any,

in full or rateably, as the assets of the society

may permit; the surplus, if any, remaining after

bayment of the claims being applied in pay-

ment of interest from the date of such order of

winding up at a rate fixed by him but not ex-
ceeding the contract rate in any case;

(e) to determine by what persons
proportions the costs
be borne;

and in what
of the liquidation are to

Powers of
Liquidator.
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() to determine WhE'thJEI' any person is a member,
past member or nominee of deceased mem-
ber;

(g) to give such directions in regard to the collec-
tion and distribution of the assets of the
society as may appear to him to be necessary
for wining up the affairs of the society;

(h) to carry on the business of the society so far
as may be necessary for the beneficial winding

up of the same;

(i) to make any compromise or arrangement :with
creditors or persons claiming to be creditors
or having or alleging to have any claim, pre-
sent or future, whereby the society may be
rendered liable;

(j) to make any compromise or arrangement vyith
any person between whom and the society
there exists any dispute and to refer any such

dispute to arbitration;

(k) after consulting the members of the society,
to dispose of the surplus, if any, remaining
after paying the claims against the society, in
such a manner as may be prescribed; and

(1) to compromise all calls or liabilities to calls and
debts and liabilities capable or resulting in
debts, and all claims present or future, cer-
tain or contingent, subsisting or supposed to
subsist between the society and a contributory
or alleged contributory or other debtor or
person apprehending liability to the co-opera-
tive society and all questions in any way relat-
ing to or affecting the assets or the winding
up of the society on such terms as may be
agreed and take any security for the discharge
of any such call, liability, debt or claim and
give a complete discharge in respect thereof.

(3) When the affairs of a co-operative society have
been wound up, the liquidator shall make a report to the
Registrar and deposit the records of the society in such
place as the Registrar may direct.
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60. Notwithstanding anlything contained in the Priority of
Provincial Insolvency Act, 1920, the contribution asses- e v
sed by a liquidator shall rank next to debts due to the liquidator.
Government or to any local authority in order of priority

in insolvency proceedings.

61. (1) The Registrar may after considering the power of
report of the liquidator made to him under sub-section Registrar to
cancel registra-

(3) of section 59 order the registration of the co-opera- tion of a co-
tive society to be cancelled. . gggx;%’;}ve

(2) An order passed under sub-section (1) shall be
communicated by registered post to the president of the
society and to the financing institutions, if any, of which
the society was a member.

CHAPTER X.—EXECUTION OF AWARDS, DECREES, ORDERS
AND DECISIONS

62. Notwithstanding anything contained in Chapter Enforcement
VIII or any other law for the time being in force, but with- of charge.
out prejudice to any other mode of recovery provided in
this Act, the Registrar or any person subordinate to him
empowered by the Registrar in this behalf may, on the
application of a co-operative society, make an order direct-
ing the payment of any debt or outstanding demand due
to the society by any member or past or deceased member,
by sale of the property or any interest therein, which is
subject to a charge under section 31:

 Provided that no order shall be made under this sec-
tion unless the member, past member or the nominee, heir
or legal representative of the deceased member, has been
served with a notice in the manner prescribed.

1163. Every decision, award or order duly passed Execution of
certain deci-

under section 54, 56, 62, 68 or 69 shall, if not carried out— gong, awards
and orders.

(a) on a certificate signed by the Registrar or any
person authorised by him in this behalf, be
deemed to be a decree of a civil court and shall

1Substituted by Punjab Act 26 of 1969,
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be executed in the same manner as decree of
such court; or

(b) be executed by the Registrar or any other per-
son subordinate to him, empowered by the
Registrar in this behalf, by the attachment and
sale or by sale without attachment of any pro-
perty of the person or of the co-operative
society against whom the order, decision or
award has been obtained or passed; or

(¢) be executed according to the law for the time
being in force for the - recovery of arrears of
land revenue: ‘

Provided that an application for the recovery of
any sum in the last aforesaid manner shall be
made to the Collector and shall be accompanied
by a certificate signed by the Registrar or any
person authorised by him in this behalf.].

64 The orders of the liquidator under . section 59
shall be executed according to the Act and under the rules
for the time being in force for the recovery of arrears of
land revenue.

65. Where the Registrar is satisfied that a party to
any reference made to him under section 55 with intent to
defeat or delay the execution of any decision that may be
passed thereon is about to— |

(a) dispose of the whole or any part of the pro-
perty; or

(b) remove the whole oxl any part of the property’
from the local limits of the jurisdiction of the
Registrar, the Registrar may, unless adequate
security is furnished, direct the conditional
attachment of the said property or such part
thereof as he thinks necessary. Such attach-
ment shall be executed by a civil court having
jurisdiction in the same way as an attachment
order passed by itself and shall have the same
effect as such an order:

Provided that the powers of the Registrar under this
section shall not be delegated to any officer below such

rank as may be prescribed. ;
i
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66. The Registrar or any person empowered by him Registrar or

in this behalf shall be deemed, when exercising any powered by him
powers under this Act for the recovery of any amount by to be civil

the attachment and sale or by the sale without attachment oy ox certain
of any property, or when passing any orders on any appli-

cation made to him for such recovery or for taking a step-

in-aid of such recovery, to be civil court for the purposes

of Article 182 of the First Schedule to the Indian Limita-

tion Act, 1908 (9 of 1908).

67. (1) All sums due from a co-operative society, or Recovery ot
from an officer or member or past member of a co-opera- oo rane,  to
tive society as such, to Government, including any costs
awarded to Government under any provision of this Act,
may on a certificate issued by the Registrar in this behalf,
be recovered in the same manner as arrears of land

revenue,

(2) Sums due from a co-operative society to Govern-
ment and recoverable under sub-section (1) may be
recovered, firstly, from the property of the society, second-
ly, in the case of a society the liability of the members of
which is limited, from the members, past members or the
estates of deceased members, subject to the limit of their
liability; and, thirdly, in the case of other societies, from
the members, past members or the estates of the deceased
members:

Provided that the liability of past members and the
estates of deceased members shall in all cases be subject
to the provisions of section 22.

CHAPTER XI.—APPEALS AND REevision

68. (1) An appeal shall lie under this section Appeals.
against— ‘
(a) an order of the Registrar made under sub-sec-
tion (2) of section 8 refusing to register a
society;

(b) an order of the Registrar made under sub-sec-
tion (4) of section 10 refusing to register an
amendment of the bye-laws of a co-operative
‘society;
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1[(b) an order of the Registrar made under sec-
tion 10A directing amendment of bye-laws of
a co-operative society;l;

(¢) a decision of a co-operative society, other than
a producers’ society, refusing to admit any per-
son as a member of the society who is other-
wise duly qualified for membership under the
bye-laws of the society;

(d) a decision of a co-operative society expelling
any of its members;

2[(e) an order made by the Registrar removing or
suspending a committee or a member thereof
under section 27;1;

(f) an order made by the Registrar under section
52 apportioning the costs of an inquiry held

under section 50 or an inspection made under
section 51;

(g) any order of surcharge under section 54;
(h) any decision or award made under section 56;

(i) an order made by the Registrar under section
57 directing the winding up of a co-operative
society;

(j) any order made by the liquidator of a co-opera-
tive society in exercise of the powers conferred
on him by section 59;

(k) any order made under section 65.

3[(2) An appeal against any decision or order under
sub-section (1) shall be made within sixty days from the
date of decision or order,— ‘ ;

(a) if the decision or order was made by the Assis-
tant Registrar to the Deputy Registrar;

(b) if the decision or order was made by the Deputy
Registrar to the Registrar or such Additional
Registrar or Joint Registrar as may be autho-
rised by the Registrar in this behalf;

ITnserted by Punjab Act 26 of 1969, section 14.
2Qubstituted by ibid. .
sSubstituted by Punjab Act 26 of 1969, section 14.
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(c) if the decision or order was made byfthe joint

Registrar or Additiona] Registrar, to the Regis-
trar;

(d) if the decision or order made by the Registrar,
to the Government;

, oris
ed by the Registrar in this behalf,
(3) No appeal shall lie under this section from any

decision or order made by

any authority in appeal

Registrar may, gevision.
pplication of a party to a reference,

pending the decisi
rity or the *[Government or the Re

———
1Substituteq by Punjab Aet
ubstituted fop the word

gistrar] may deem £t

—
26 of 1969, section 15.

“Government” by ibid., section 16.
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CHAPTER XII.—OFFENCES AND PENALTIES

71. (1) Any person other than a co-operative society
carrying on business under any name or title of which the
word “co-operative”, or its equivalent in any Indian langu-
age, is part, without the sanction of the Government shall
be punishable with fine which may extend to two hundred
rupees and in the cases of a continuing breach with a fur-
ther fine which may extend to five rupees for every day
during which the breach is continued after conviction for
the first such breach.

(2) Any member or past niember or the nominee, heir
or legal representative of a deceased member of a co-opera-
tive society who contravenes the provisions of sections 31
and 32 by disposing of any property in respect of which the
society is entitled to have a first charge under that section
or do any other act to the prejudice of such claim, shall
be punishable with fine which may extend to five hundred
rupees. |

{3) A co-operative society or an officer or member
thereof wilfully making a false return or furnishing false
information, or any person wilfully or without any reason-
able excuse disobeying any summons, requisition or law-
ful written order issued under the provisions of this Act
or wilfully not furnishing any information required from
him by a person authorised in this behalf under the provi-
sions of this Act, shall be punishable with fine which may
extend to two hundred rupees.

(4) Any employer who, without sufficient cause, fails
to pay to a co-operative society the amount deducted by
him under section 39 within a period of fourteen days from
the date on which such deduction is made shall, without
prejudice to any action that may be taken against him
under any law for the time being in force, be punishable
with fine which may extend to five hundred rupees.

(5) Any officer or custodian who wilfully fails to hand
over custody of books, records, cash, security and other
property belonging to a co-operative society, .of which he
is an officer or custodian, to a person entitled under sec-
tions 26, 48, 49, 50 or 58 shall be punishable with fine
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which may extend to two hundred rupees and in the case
of a continuing breach with a further fine which may ex-
tend to "[twenty-five rupees] for every day during which

the breach is continued after conviction for the first such
breach.

(6) Any person who fraudulently acquires or abets in
the acquisition of any such property which is subject to a
charge under sections 31 and 32 shall be punishable with
fine which may extend to two hundred rupees.

o . . i £
72. (1) No court inferior to that of a *[Judicial Cg8nizance o

offence.
Magistrate] of the first class shall try any offence under
this Act.

(2) No prosecution shall be instituted under this Act
without the previous sanction of the Registrar and such
sanction shall not be given without giving to the person
concerned a reasonable opportunity to represent his case.

73. Every co-operative society shall have an address Address of
registered in the manner prescribed to which all notices
and communications may be sent, and shall send to the

Registrar notice of every change thereof within thirty days
of such change.

74. Every co-operative society shall keep a copy of Copy o; é;ct,
this Act, the rules and its bye-laws and also a list of jtgTules and bye-

s . laws, ete, to
members, open to Inspection free of charge at all reason- to

open to
ble times at the registered address of the society. ingpection.

75. No person other than a co-operative society shall Prgglotiﬁon the
trade or carry on business under any name or title of ?lgSe of the
which the word “co-operative” or its equivalent in any word - “co~
Indian language is part: . operativer.

Provided that nothing in this section shall apply to
the use by any person or his successor in interest of any
name or title under which he carried on business at the
date on which the Co-operative Societies Act, 1912 (2 of
1912), came into operation.

——— e
1Substituted for the words “five rupeeg” by Punjab Act 26 of
1969, section 17,

ZSubstituted by Punjab Act 25 of 1964, for words

magistrate”,
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76. Notwithstanding anything contained in this Act,
Government may, by general or special order and subject
to such conditions, if any, as it may impose, exempt any
society or class of societies from any of the requirements
of this Act as to registration.

'177. Where the GovernmenL is satisfied that it is
necessary so to do for furthering any object of the society
or class of societies specified in its or their bye-laws, it
may, by a general or special order, published in the official
Gazette, exempt such society or class of societies from any
provision of this Act.l. ‘

78. Any person appointed ai liquidator under the
provisions of this Act or the rules shall be deemed to be a
public servant within the meaning of section 21 of the
Indian Penal Code.

79. No suit shall be instituted against a co-operative
society or any of its officers in respect of any act touching
the business of the society until the expiration of three
months next after notice in writing has been deliver-
ed to the Registrar or left at his office, stating the cause of
action, the name, description and place of residence of the
plaintiff and the relief which he claims, and the plaints
shall contain a statement that such notice has been so
delivered or left.

80. The provisions of the CJmpanies Act, 1956 (1 of
1956), shall not apply to co-operative societies.

81. (1) Every society now existing which has been
registered under the Co-operative Credit Societies Act,
1904, or under the Co-operative Societies Act, 1912, or
under the Punjab Co-operative Societies Act, 1954, shall be
deemed to be registered under the corresponding provi-
sions of this Act, and its bye-laws shall, so far as the same
are not inconsistent with the express provisions of this
Act, continue in force until altered or rescinded.

(2) All appointments, rules and orders made, notifi-
cations and notices issued and suits and other proceedings

1Substituted by Punjab Act 26 of 1969, section 18.

|
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instituted under the said Acts shall, so far as they are con-
sistent with the provisions of this Act, be deemed to have
been respectively made, issued and instituted under this
Act, save that an order made cancelling the registration
of a society shall be deemed, unless the society has already
been finally liquidated, as an order issued under section
97 for its being wound up.

82. (1) Save as provided in this Act, no civil or
revenue court shall have any jurisdiction in respecct of—

(@) the registration of a co-operative society or its
bye-laws or of an amendment of a bye-law;

(b) the removal of a committee;

(c¢) any dispute required under section 55 to be
referred to the Registrar; and

(d) any matter concerning the winding up and the
dissolution of a co-operative society.

‘ (2) While a co-operative society is being wound up,

no suit or other legal proceedings relating to the business
of such society shall be proceeded with or instituted
against, the liquidator as such or against the society or
any member thereof, except by leave of the Registrar and
subject to such terms as he may impose.

(3) Save as provided in this Act, no order, decision or
award made under this Act shall be questioned in any
court on any ground whatsoever.

~ 83 (1) In exercising the functions conferred on i
by or under this Act, the Registrar, the arbitrator or any
other person deciding a dispute under section 56 and the
liquidator of a co-operative society or person entitled to
audit, inspect or hold an inquiry shall have all the powers
of a civil court, while trying a suit, under the Code of
Civil Procedure, 1908 (5 of 1908), in respect of the follow-
ing matters, namely:—

(¢) summoning and enforcing the attendance of
any person and examining him on oath;

(b) requiring the discovery and production of any
document;

Bar = of
diction of
courts,

court,

juris-

t Powers of civil
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(¢) proof of factg by affidavits; and

(d) issuing commissions for examination of wit-
nesses. '

(2) In the case of an affidavit, any officer appointed
by the Registrar, the arbitrator or any other person decid-
ing a dispute and the liquidator, as the case may be, may
administer the oath to the deponent.

84. No suit, prosecution or other legal proceeding
shall lie against the Registrar or any person subordinate
to him or acting on his authority in respect of anything in

good faith done or purporting to have been done under
this Act. '

'[84-A. (1) An apex society may suo mioto, and when

required to do so by the Registrar, shall, constitute a com-

certain societies mon cadre of all or specified class of employees in the

Rules.

service of that society or in the service of the central
societies which are members of the apex society or in the

service of the primary societies which are members of the
apex society or the aforesaid societies.

(2) When a common cadre is constituted under sub-
section (1) the apex society shall make rules for the regu-
lation of recruitment and the conditions of service of such
employees with the prior approval of the Registrar.].

85. (1) The Government may, for any co-operative

society or class of such societies, make rules to carry out
the purposes of this Act. 1

(2) In particular, and without prejudice to the gene-
rality of the foregoing power, such rules may provide for
all or any of the following matters, namely:—

(i) the maximum number of shares or portion of
the capital of a co-operative society which may,
subject to the provisions of section 6, be held
by a member;

(it) the form to be used aL}d the conditior.ls t? be
complied with in the making of applications

1Inserted by Punjab Act 26 of 1969, section 19,
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for the registration of a society and the pro-
cedure in the matter of such applications;

(1) the procedure' and conditions for change in the
form and extent of the liability of a co-opera-
tive society;

(iv) the matters in respect of which the society
may or shall make bye-laws and for the proce-
dure to be followed in making, altering and
abrogating 'bye-laWs and the condltlons to be
satisfied prior to such making, alteration or ab-
rogation;

(v) the conditions to be complied with by persons
applying for admission or admitted as mem-
bers, for the election and admission of mem-
bers, and for the payment to be made and the
interest to be acquired before the exercise of
the right of membershlp,

(vi) the manner in which funds may be ralsed by

means of shares and debentures or otherwise;

(vii) for general meeting of the members and for
the procedure at such meetings and the powers
to be exercised by such meetings;

(viii) the prohibitions and restrictions subject to
which societies may transact business with
persons who are not members;

(ix) the proportion of individuals and societies in
the constitution of the committee of manage-
ment and the general body of a co-operative
society of which another co-operative society is
a member;

() subject to the provisions of section 26, the elec-
tion and nomination of members of commit-
tees, the appomtment or election of officers and
the suspension and removal of the members
and other officers, and for the powers to be ex-
ercised and the duties to be performed by the
committees and other officers;
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'[(xa) restrictions on transactions of officers and
past officers with the co-operative society;

(xb) the manner in which share of individuals shall
be retired under sub-section (2) of section
15-A; ‘

(xc) election of members of representative general
body under sub-section (1A) of section 23 and
the number of members of a co-operative
society required under that sub-section;

(xd) the area of agricultural land, the conditions
required to be fulfilled and the manner of co-
option, for the purpose of section 26-Al;

(xi) the appointment and regulation of work en-
trusted to person or persons replacing the com-
mittee in pursuance of section 27;

(xii) prohibiting a cb—operative society from elec-
ting a defaulting member on its committee or
to be its representative;

(xiii) the accounts and books to be kept by a co-
operative society, the audit of such accounts
and the charges, if any, to be made for such
audit, and for the periodical publication of a
balance-sheet showing the assets and liabilities
of a co-operative society;

(xiv) the returns to be submitted by a co-operative
society to the Registrar, the persons by whom
and the form in which such returns shall be
submitted and in case of failure to submit any
such returns for the levy of expenses of pre-
paring it;

(xv) the persons by whom and the form in which
copies of the entries in books of societies may
be certified and for the charges to be levied for
the supply of such copies;

(xvi) the formation and maintenance of a register
of members and where the liability of the
members is limited by shares, of a register of
shares;

iInserted by Punjab Act 26 of 1969, . 20.
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(xvii) the appointment of an arbitrator to decide
disputes;

(xviii) the procedure to be followed in proceedings
before the Registrar, arbitrator or other per-
sons deciding disputes including the appoint-
ment of a guardian for a party to the dispute

. who is a minor or who, by reason of unsound--

ness of mind or menta] infirmity, is incapable

of protecting hig interests, and the levy of the
€xpenses relating to such proceedings;

(xix) the withdrawal and expulsion of members
and for the bayments, if any, to be made to
members who withdraw or are expelled and

for the liability of past members and of the
estates of deceased members;

(xx) the mode in which the value of a deceased
member’s share or interest shall be ascertained
~and for the nomination of a person to whom

such share or interest may be paid or trans-
ferred;

(xxi) the payments to be made and conditions to
be complied with by members applying for
loans, the period for which any loans may be
made and the maximum amount which may
be lent, to any member; :

(zxiii) the extent to which a co-operative society
may limit the number of its members;

(xzxiv) the conditiong under which profitg may be
distributed to the members of g co-operative
society with unlimited liability, and the maxi-
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(xxv) the calculation and writing off of bad debts
by co-operative societies;

(xxvi) the procedure to be followed by a liquida-
tor appointed under section 58 in respect of
provisions of section 59;

(xzvii) the procedure to be followed in presenting
and disposing of appeals under this Act;

(xxviii) the form of orders referred to in sections
63 and 64, |

(zxix) the issue and service of processes and for

proof of service thereof;
() the manner of effecting attachment;

(xzxi) the custody, preservation and sale of pro-
perty under attachment;

(xxxii) the investigation of claims by persons other
than the defaulter to any right or interest in
the attached property, and for the postpone-
ment of the sale pending such investigation;

 (xxxiit) the immediate sale of perishable articles;

(xxxiv) the inspection of documents in the office
of the Registrar or of any other officer or
authority and the levy of fees for granting
certified copies of the same; ‘

(xxxv) the terms and conditions on which Govern-
ment may make share-capital contribution or
give assistance, financial or other, to societies
and the terms and conditions on which Gov-
ernment may guarantee the payment of the
principal or interest on debentures issued by
societies or loans raised by them;

(xxxvi) the manner in which funds may be raised
by a society or a class of societies by means of
chares or debentures oOr otherwise and the
quantum of funds so raised;
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(xxzvii) for giving reasonable notice of the charge
under sections 31 and 32;

(xxxviii) qualifications for members of the com-
mittee and employees of a society or class of
societies and the conditions of service subject
to which persons may be employed by socie-
ties;

(xxxiz) the method of communicating or publish-
ing any order, decision or award required to be
communicated or published under this Act or
the rules.

(3) Every rule made under this section shall be laid
as soon as may be after it is made before [ *  * ] the
State Legislature while it is in session for a total period
of ten days which may be comprised in one session or in
two successive sessions, and if before the expiry of the
session in which it is laid or the session immediately fol-
lowing *[the Legislaturel agree in making any modifica-
tion in the rule or *[the Legislature] agree that the rule
should not be made, the rule shall thereafter have effect
only in such modified form or be of no effect, as the case
may be, so however, that any such modification or annul-
ment shall be without prejudice to the validity of any-
thing previously done under that rule,

86. The Punjab Co-operative Societies Act, 1954 aepeal and
(14 of 1955), is hereby repealed; but notwithstanding such
repeal, anything done or any action taken under the
repealed Act shall, to the extent of being consistent with

this Act, be deemed to have been done or taken under this
Act.

1The words ;‘each House of” omit{ed by the Adaptation of Pu jab
Laws Order, 1970. P m

2Substituted for the words “both Houses” by ibid.
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PART 1
GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION
The 3rd January, 2014

No.1-Leg./2014.- The following Act of the Legislature of the State of
Punjab received the assent of the Governor of Punjab on the 12th Day of
December, 2013, is hereby published for general information:-

THE PUNJAB CO-OPERATIVE SOCIETIES (SECOND AMEND-
MENT) ACT, 2013

(Punjab Act No. 1 of 2014)
AN
ACT

further to amend the Punjab Co-operative Societies Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-
fourth Year of the Republic of India as follows:-

1. (1) This Actmay be called the Punjab Co-operative Societies (Second
Amendment) Act, 2013.

(2) Itshall be deemed to have come into force on and with effect from
the 9th day of September, 2013.

2. In the Punjab Co-operative Societies Act, 1961, in section 26, in sub-

n.on

section (2), in clause (a), in the second proviso, for the sign ";" appearing at

the end, the sign ":" shall be substituted and thereafter, the following proviso
shall be added, namely:-

"Provided further that the condition of share capital of twenty lacs
of rupees or more mentioned in the first proviso to clause (a) of sub-
section (2) of section 26 of the Punjab Co-operative Societies Act, 1961,
shall not apply in the case of any Central Co-operative Bank, which has
been provided finance by the Government, the Government of India, the
National Bank for Agriculture and Rural Development or the Reserve
Bank of India and the Government may appoint as Managing Director
of such Bank, any person, who is a Member of the Indian Administrative
Service, the Punjab Civil Service (Executive Branch), a Deputy Registrar,
aJoint Registrar or an Additional Registrar of Co-operative Societies or
is a professional having specialization in the field of banking and

Short title and
commencement.

Amendment in
section 26 of
Punjab Act 25
of 1961.
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possessing the qualifications and experience specified by the Government
in this behalf ;".

3. (I) ThePunjab Co-operative Societies (Amendment) Ordinance, 2013 Repeal and

(Punjab Ordinance No. 8 of 2013), is hereby repealed. savings.
(2) Notwithstanding such repeal, anything done or any action taken

under the principal Act, as amended by the Ordinance referred to in sub-

section (1), shall be deemed to have been done or taken under the principal
Act, as amended by this Act.

H.P.S. MAHAL,

Secretary to Government of Punjab,
Department of Legal and Legislative Affairs.

401/01-2014/Pb. Govt. Press, S.A.S. Nagar
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PARTI
GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION
The 28th July, 2014

No. 15.-Leg./2014.-The following Act of the Legislature of the State of
Punjab received the assent of the Governor of Punjab on the 3rd Day of July,

2014, is hereby published for general information:-

THE PUNJAB CO-OPERATIVE SOCIETIES (AMENDMENT)ACT, 2013
(Punjab Act No. 14 of 2014)
AN
ACT

further to amend the Punjab Co-operative Societies Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-fourth Year
of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Co-operative Societies Short title and
(Amendment) Act, 2013. commencement.

(2) It shall come into force at once.

2.  Inthe Punjab Co-operative Societies Act, 1961 (hereinafter referred Amendment of
section 2 of
Punjab Act 25 of
(i) after clause (aa), the following clause shall be inserted, namely:- 1961.

to as the principal Act), in section 2,-

“(aaa) “Chairman’ means the Chairman of the committee;”

(ii) in clause (k), the word “and” appearing at the end, shall be
omitted; and

9

(iii) inclause (1), for the sign “.” appearing at the end, the sign and
word ““; and” shall be substituted and thereafter the following
clause shall be added, namely:-

“(m) “Vice-Chairman” means the Vice-Chairman of the
committee.”

3. In the principal Act, for section 6, the following section shall be Substitution of
substituted, namely:- section 6 of
Punjab Act 25 of
“6. No member other than the Government or a co-operative 1961.

Restrictionson  society shall, hold more than such portion of the share

holding of shares. .. ita] of a co-operative society, as may be prescribed,
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which in no case shall exceed one-tenth of the share capital.”.

4. In the principal Act, in section 10, in sub-section (4), for the sign

.” appearing at the end, the sign “:” shall be substituted and thereafter the
following provisos shall be added, namely:-

“Provided that no order refusing to register the amendment shall be
passed without giving the co-operative society an opportunity of being
heard:

Provided further that the proposal for registration of the amendment
shall be disposed of by the Registrar within a period of sixty days from
the date of receipt thereof by him.”.

5. Inthe principal Act, in section 13, in sub-section (/), for the words
“two third majority of the members present and voting at a general meeting of
the society”, the words “majority of the members present and voting at the
general meeting at which not less than two third of members for the time being
are present” shall be substituted.

6. Inthe principal Act, for section 18, the following shall be substituted,
namely:-
“18. Every member of the co-operative society shall have one
Votes of vote in the affairs of the society:
members.
Provided that-

(a) a member who has attended less than two general
meetings out of the last five general meetings; or

(b) a member who has failed to utilize such minimum
services, as may be specified in the bye-laws; or

(c) a person who has been a member of the cooperative
society for a period of less than nine months,

shall not be eligible to participate in the general meeting of the
co-operative society for election to the committee of the
co-operative society:
Provided further that-
(a) in the case of an equality of votes, the chairman shall
have a second or casting vote;

(b) anominal or associate member shall not have the right
of vote; and

Amendment of
section 10 of
Punjab Act 25 of
1961.

Amendment of
section 13 of
Punjab Act 25 of
1961.

Substitution of
section 18 of
Punjab Act 25 of
1961.
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7.

(c) where the Government is a member of the co-operative
society, each person nominated by the Government on
the committee shall have one vote.”.

In the principal Act, in section 19, in sub-section (2), for the words

"one of its members", the words "one of the members of its committee” shall
be substituted.

8.

In the principal Act, in section 23, for sub-section (/-A), the following

sub-section shall be substituted, namely:-

namely:-

“(1-A) Notwithstanding anything in sub-section (/), where a
co-operative society consists of not less than one thousand or such
greater number of members as may be prescribed, the society may
provide in its bye-laws for the constitution of a smaller general
body designated as the representative general body, to be elected in
the prescribed manner for a term of not more than five years,
consisting of such number of members of the society and to exercise
all or such of the powers of the general body as may be specified in
the bye-laws and thereupon any reference in this Act to the general
body or meeting thereof shall be construed as a reference to the
representative general body or its meeting:

Provided that the representative general body shall not alter
any provision in the bye-laws relating to its constitution or powers:

Provided further that not less than twenty percent of the total
members of the co-operative society may requisition a meeting of
the general body for re-constitution of the smaller general body. On
receipt of such requisition, the committee shall call a meeting of the
general body not later than one month from the date of receipt of
such requisition. If in such a meeting of the general body, it is
decided by a majority of members present and voting to reconstitute
the smaller general body, then the election to such smaller general
body shall be held within forty five days thereof .”.

In the principal Act, for section 24, the following shall be substituted,

“24. Annual general meeting of a co-operative society shall be
Annual general called by the Chairman or in his absence by the Vice-
meeting. Chairman within a period of six months of close of
the financial year every year for the purpose of-

Amendment of
section 19 of
Punjab Act 25 of
1961.

Amendment of
section 23 of
Punjab Act 25 of
1961.

Substitution of
section 24 of
Punjab Act 25 of
1961.
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(a)

(b)

(c)
(d)
(e)
®

(g)

(h)

()

(k)

(1)

approval of the programme of the activities of the society
prepared by the committee for the ensuing year;

election, if any, of the members of the committee other
than nominated members;

consideration of the audit report and the annual report;
disposal of the net profits;
appointment of auditor or auditing firm;

information regarding admission and termination of
members;

information regarding amendment of bye-laws registered
in the previous year;

consideration of any inspection report under section 49
of this Act and any inquiry report under section 50 of
this Act and action taken thereon by the concerned
authority ;

information regarding instructions issued by the Registrar
under rule 45 of the Punjab State Co-operative Societies
Rules, 1963;

information regarding transfer or lease or mortgage of
immovable assets of the co-operative society ;

consideration of the loans and advances made to the
members of the committee and their relatives , the
defaults , if any , and the action taken for recovery
thereof ; and

consideration of any other matter which may be brought
forward in accordance with the bye-laws:

Provided that if the Chairman or the Vice-Chairman,

as the case may be, fails to hold an annual general meeting
within the specified period, he shall, after affording an
opportunity of being heard,be liable to be removed from the
office after the expiry of the specified period:

Provided further that in such a case the Registrar shall

hold such meeting either by himself or through an officer
authorized by him and such meeting shall have the same effect
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as if it was convened by the Chairman or Vice-Chairman
himself:

Provided further that where the committee of any
co-operative society has divided the area of operation of
the society into zones in the manner laid down in sub-section
(1-A) of section 26, election of the members of the committee
may not be held in general meeting.”.

10. In the principal Act, in section 26,-

(i) for sub-section (/), the following sub-section shall be
substituted, namely:-

“(1) The members of the committee of a co-operative society
shall be elected in the manner prescribed and no person
shall be so elected unless he is a share holder of the
society:

Provided that the maximum number of members

of the committee of a co-operative society shall not exceed
twenty-one:

Provided further that there shall be reservation of
one seat for the scheduled castes and two seats for
women on the committee of every co-operative society
consisting of individuals as members and having members
from such class or category of persons.”.

(ii) for sub-section (/-B), the following sub-section shall be
substituted, namely:-

“(1-B) The term of office of elected members of the committee
and its office bearers shall be five years from the date of
election and the term of office bearers and shall be co-
terminous with the term of the committee:

Provided that the committee may fill a casual
vacancy on the committee by nomination out of the same
class of members in respect of which the casual vacancy
has arisen, if the term of office of the committee is less
than half of its original term:

Provided further that such casual vacancy shall be
filled in a meeting of the committee held in the presence

Amendment of
section 26 of
Punjab Act 25 of
1961.
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11.

of a nominee of the Registrar.”.

(iii) in sub-section (I-D), for the existing proviso, the following

(iv)

shall be substituted, namely:-

“Provided that the period for which an Administrator
may be appointed, shall not in case of a co-operative society
carrying on the business of banking exceed one year and shall
not exceed six months in case of other co-operative society.”.

in sub-section (2), after the words "sub-section (/)", the words
"but subject to a ceiling of twenty one members of the
committee" shall be added.

In the principal Act, in section 26-A,-

(i)

(ii)

in sub-section (2), the words and sign “scheduled castes,
scheduled tribes or", shall be omitted and thereafter the
following proviso shall be added, namely:-

“Provided that the maximum number of members of
the committee shall not exceed twenty one excluding the
members co-opted under sub-section (4).”.

after sub-section (3), the following sub-section (4) shall
be added, namely:-

“(4) Notwithstanding anything contained in sub-section
(1), the committee shall co-opt as members from amongst the
persons having an experience in the field of banking,
management and finance or having specialization in any field
relating to the objects and activities undertaken by such a
society:

Provided that the number of such co-opted members of
the committee shall not exceed two in addition to twenty-one

members specified in the first proviso to sub-section (/) of
section 26:

Provided further that such co-opted members shall not
have the right to vote in any election of the co-operative society
in their capacity as such member and shall also not to be
eligible to be elected as office bearers of the committee:

Provided further that the functional directors of a co-
operative society shall also be the members of the committee

Amendment of
section 26-A of
Punjab Act 25 of
1961.
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and such members shall be excluded for the purpose of counting
the total number of members specified in the first proviso of
sub-section (/) of section 26.”.

12. Inthe principal Act, in section 27, for sub-section (/), the following
shall be substituted, namely:-

“(1) If, in the opinion of the Registrar, a committee or any

member of a committee persistently makes default or is negligent in

the performance of the duties imposed on it or him by this Act or

the rules or bye-laws made thereunder, or commits any act which is

prejudicial to the interest of the society or its members, or makes

default in the implementation of production or development

programmes undertaken by the co-operative society, or there is

stalemate in the constitution or functions of the committee, the

Registrar may, after giving the committee or the member, as the

case may be, a reasonable opportunity to state its or his objections,

if any, by order in writing,-

(a)

(b)

remove the committee, and appoint a Government servant as
an administrator, to manage the affairs of the society for a
period not exceeding six months, as may be specified in the
order; and

remove the member and get the vacancy filled up through
election for the remaining period of the outgoing member,
according to the provisions of this Act and rules and bye-laws
made there under:

Provided that the committee of any such co- operative
society shall not be superseded or kept under suspension where
there is no Government shareholding or loan or financial
assistance or any guarantee given by the Government:

Provided further that in case of a co-operative society
carrying on the business of banking, the provisions of the
Banking Regulation Act, 1949 (10 of 1949) shall also apply:

Provided further that in case of a cooperative society
carrying on the business of banking, the period of six months
mentioned in clause (a) shall be one year.

Explanation:- Co-operative societies which have been allotted land at

concessional rates or at reserve price by any statutory authority or

Amendment of
section 27 of
Punjab Act 25 of
1961.
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Government organization shall be deemed to have taken financial

assistance from the Government.”.

13.

In the principal Act, after section 34, the following section shall be

added, namely:-

14.

“34-A. Notwithstanding anything contained in the Provincial
Insolvencyof Insolvency Act, 1920 (5 of 1920), or any
members. corresponding law for the time being in force, the
dues of a co-operative society from a member, in insolvency
proceedings, shall rank in order of priority next to the dues payable
by him to the Government or to the local authority.”.

In the principal Act, in section 39, for sub-section (2), the following

shall be substituted ,namely :-

15.

“(2) On the execution of such agreement, the employer shall,
if so required by the co-operative society by a requisition in writing
and so long as the society does not intimate that the whole of such
debt or demand has been paid, make the deduction in accordance
with the agreement within a period of two months of the requisition
made by the co-operative society and pay the amount so deducted
to the society within a period of fourteen days after deduction, as if
it were a part of the salary or wages payable on the day as required
under the Payment of Wages Act,1936 (IV of 1936). Such payment
shall be valid discharge of the employer for his liability to pay the
amount deducted.”.

In the principal Act, in section 48, -

(i) for sub-section (/), the following sub-sections shall be
substituted, namely:-

“(1) The accounts of co-operative societies shall be audited
at least once in each year within a period of six months of the
close of the financial year to which such accounts relate.

(1-A) The accounts of co-operative societies shall be
audited by an auditor or auditing firm approved by the general
body of the co-operative society from out of the panel of
auditors or auditing firms approved by the Government or by
an authority authorized by the Government in this behalf.
The qualifications and experience of the auditors or auditing
firms shall be such, as may be prescribed.”;

Insertion of new
section 34-A in
Punjab Act 25 of
1961.

Amendment of
section 39 of
Punjab Act 25 of
1961.

Amendment of
section 48 of
Punjab Act 25 of
1961.
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(ii)

(iii)

(iv)

(v)

(vi)

(vii)

in sub-section (3), for the word "person", the words "auditor
or the auditing firm” shall be substituted;

in sub-section (4), for the word "person", the words "auditor
or the auditing firm" shall be substituted;

in sub-section (5), for the words "Registrar or the person,
authorised by him", the words “auditor or the auditing firm
authorised" shall be substituted;

in sub-section (6), for the words "Registrar or the person
authorised by him under sub-section (/)", the words "auditor
or the auditing firm authorised under sub-section (/-A)", shall
be substituted;

after sub-section (6), the following sub-sections shall be added,
namely:-

“(6-A) The audit report of the accounts of an apex co-
operative society shall be laid before the State Legislature.

(6-B) Audit report shall be submitted by the auditor or
the auditing firm, as the case may be, to the co-operative society
and a copy thereof shall be submitted to the Registrar.”; and

after sub-section (7), the following sub-section shall be added,
namely:-

“(8) If the Registrar, suo moto, or on the application of
not less than ten members of a co-operative society finds that it
is necessary or expedient to conduct special audit of the accounts
of a co-operative society, he may by an order, provide for such
special audit and the provisions of this Act, and the rules
applicable to the audit shall also apply to such special audit:

Provided that such special audit shall be ordered only
when there is a prima-facie case of fraud or misappropriation
or embezzlement of funds.”.

16. In the principal Act, in section 71,-

(i)

for sub-sections (/), (2) and (3), the following sub-sections
shall be substituted, namely:-

“(1) Any person other than a co-operative society
carrying on business under any name or title of which the
word “co-operative”, or its equivalent in any India language,

Amendment in
section 71 of
Punjab Act No.
25 0f 1961.
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is part, without the sanction of the Government shall be
punishable with the fine which may extend to two thousand
rupees and in the cases of continuing breach with a further
fine which may extend to fifty rupees for every day during
which the breach is continued after conviction for the first
such breach:

Provided that if a person, having been convicted of an
offence is again guilty of offence punishable under this sub
section, shall be punishable for the second or subsequent
offence for a term of imprisonment which may extend to three
months and shall also be liable to pay fine which may extend
to ten thousand rupees.

(2) Any member or past member or the nominee, heir
or legal representative of a deceased member of a co-operative
society who contravenes the provisions of sections 31 and 32
by disposing of any property in respect of which the society is
entitled to have a first charge under that section or do any
other act to the prejudice of such claim, shall be punishable
with fine which may extend to five thousand rupees or with
imprisonment upto three months or both.

(3) An officer or a member of a co-operative society
wilfully making a false return or furnishing false information
or any person wilfully or without any reasonable excuse
disobeying any summons requisition or lawful written order
issued under the provisions of this Act or wilfully failing to
display or furnish in the specified manner any information
required from him by a person authorized in this behalf under
the provisions of this Act, shall be punishable with fine which
may extend to two thousand rupees:

Provided that if a person, having been convicted of
an offence under sub-section (3) is again guilty of an offence
punishable under that sub section, he shall be punishable
for the second or subsequent offence for a term of
imprisonment which may extend to three months and shall
also be liable to pay fine which may extend to ten thousand
rupees.”;
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(ii)

(iii)

(iv)

(v)

(a)

(b)

(c)

in sub-section (4), for the word “five hundred”, the word
“five thousand” shall be substituted;

for sub-section (5), the following sub-section shall be
substituted, namely:-

“(5) Any officer or custodian who wilfully fails to
handover custody of books, accounts, documents records,
cash, security and other property belonging to a co-operative
society, of which he is an officer or custodian to a person
entitled under sections 26, 48, 49, 50 or 58 shall be punishable
with fine which may extend to two thousand rupees and in the
case of a continuing breach with a further fine which may
extend to two hundred and fifty rupees for every day during
which the breach is continued after conviction for the first
such breach:

Provided that if a person, having been convicted of an
offence is again guilty of an offence punishable under this sub
section, he shall be punishable for the second or subsequent
offence for a term of imprisonment which may extend to three
months and shall also be liable to pay fine which may extend
to ten thousand rupees.”;

in sub-section (6), for the words “two hundred”, the words
“two thousand or imprisonment upto three months or with
both” shall be substituted;

after sub-section (6), the following sub-section shall be added,
namely:-

“(7) Whoever, before during or after any election under
this Act:-

fraudulently defaces or fraudulently destroys any nomination
paper; or

fraudulently defaces, destroys or removes any list, notice or
other document affixed by or under the authority or a returning
officer; or

fraudulently defaces or fraudulently destroys any ballot paper
or the official mark on any ballot paper or any declaration of
identity; or
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17.

namely:-

(d) without due authority supplies any ballot paper to any person
or receives any ballot paper from any person or is in possession
of any ballot paper; or

(e) fraudulently puts into any ballot box anything other than the
ballot paper which he is authorized by law to put in; or

(f) without due authority destroys, takes, opens or otherwise
interferes, with any ballot box or ballot papers then in use for
the purposes of the election; or

(g) fraudulently or without due authority, as the case may be
attempts to do any of the foregoing acts or wilfully aids or
abets the doing of any such acts; or

(h) offers any gift or promises to offer any gratification to any
person with the object, directly or indirectly, of inducing,-

(i) aperson to stand or not to stand as, or to withdraw or
not to withdraw from, being a candidate at an election;
or

(ii) a member to vote or refrain from voting at an election,
or as a reward to a person for having so stood or not
stood or for having withdrawn or not having withdrawn
his candidature; or

(iii) a member for having voted or refrained from voting,
shall be punishable with imprisonment for a term which
may extend to three months.”.

In the principal Act, for section 74, the following shall be substituted,

“T74. (1) Every co-operative society, shall keep a copy of this
Copy of Act, Act, therules and its bye-laws balance sheet, inspection

rulesandbye- note and audit report, open to inspection free of
laws etc. to be
open to

inspection. of the society.

charge at all reasonable time at the registered address

(2) Every co-operative society, shall provide access to each
member of the co-operative society to the books, minutes of the
meetings of the committee and general body, list of members and
information and accounts of the co-operative society kept in regular
transaction of its business with such a member.”.

Substitution of
section 74 of
Punjab Act 25 of
1961.
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18. In the principal Act, in section 82, after clause (b), the following
clause shall be inserted, namely:-

“(bb) any matter relating to service conditions of employees of co-
operative societies;”.

19. In the principal Act, in section 85, in sub-section (2), after clause
(xiii), the following clause shall be inserted, namely:-

“(xiii-a) the minimum qualifications and experience of auditors and
auditing firms under sub-section (/-A) of section 48 for auditing
accounts of the co-operative societies;”.

H.P.S. MAHAL,
Secretary to Government of Punjab,
Department of Legal and legislative Affairs.

552/07-2014/Pb. Govt. Press, S.A.S. Nagar

Amendment of
section 82 of
Punjab Act 25 of
1961.

Amendment of
section 85 of
Punjab Act 25 of
1961.
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PART 1

GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION
The 17th September, 2014

No. 26-Leg./2014.-The following Act of the Legislature of the State of
Punjab received the assent of the Governor of Punjab on the 26th Day of
August, 2014, is hereby published for general information:-

THE PUNJAB CO-OPERATIVE SOCIETIES (AMENDMENT)
ACT, 2014

(Punjab Act No. 25 of 2014)
AN
ACT

further to amend the Punjab Co-operative Societies Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-fifth
Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Co-operative Societies Short title and

(Amendment) Act, 2014. commencement.
(2) It shall come into force at once.

2. Inthe Punjab Co-operative Societies Act, 1961 (hereinafter referred Amendmentin
section 2 of
Punjab Act 25 of

(i) inclause (k), at the end, the word "and" shall be omitted; 1961.

to as the principal Act), in section 2,—

(ii) inclause (/), at the end, for the words and sign "this Act.", the
words and sign "this Act; and" shall be substituted; and

(iii) after clause (1), the following clause shall be added, namely:-

“(m) “Public Sector Undertaking" means an organization
owned by the Government or in which the Government
has pervasive control or created by an Act of the

Government.”.
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3. In the principal Act, for section 6, the following section shall be
substituted, namely:-

“6‘

No member other than the Government, a Public Sector
Restrictions on Undertaking or a co-operative society shall,
holding of shares.  hold more than such portion of the share
capital of a co-operative society, as may be prescribed which
in no case shall exceed one-tenth of the share capital:

Provided that in the case of milk producers co-operative
society engaged in the marketing of such other perishable
commodity, as may be notified by the Government, from time
to time, in this behalf (hereinafter referred to as ‘society dealing
in notified commodity’) registered after the commencement
of the Punjab Co-operative Societies (Amendment) Act, 1978,
no member shall have or claim any interest in the shares of
such society exceeding one thousand rupees.".

4. In the principal Act, for section 15, the following section shall be

substituted, namely:—

“15. No person shall be admitted as member of a co-operative

Persons who society except the following, namely:—
may become

members.

(a) anindividual competent to contract under section 11 of
the Indian Contract Act, 1872 (9 of 1872);

(b) any other co-operative society;
(c) the Government;
(d) aPublic Sector Undertaking; and

(e) such class or classes of persons or associations of
persons as may be notified by the Government.".

H.P.S. MAHAL,
Secretary to Government of Punjab,
Department of Legal and legislative Affairs.

590/09-2014/Pb. Govt. Press, S.A.S. Nagar

Substitution of
section 6 of
Punjab Act 25 of
1961.

Substitution of
section 15 of
Punjab Act 25 of
1961.
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PART III

GOVERNMENT OF PUNJAB
DEPARTMENT OF HOME AFFAIRS AND JUSTICE
(Home-V Branch)

NOTIFICATION

The 16th September, 2014

No. G.S.R.49/P.A.2/2013/S.18/Amd.(1)/2014.-In exercise of the
powers conferred by section 18 of the Punjab Prevention of Human Smuggling
Act, 2012 (Punjab Act No. 2 of 2013), and all other powers enabling him in
this behalf, the Governor of Punjab is pleased to make the following rules
further to amend the Punjab Prevention of Human Smuggling Rules, 2013,
namely:-

1. (1) These rules may be called the Punjab Prevention of Human
Smuggling (Amendment) Rules, 2014.

(2) They shall come into force on and with effect from the date of
their publication in the Official Gazette.

2. Inthe Punjab Prevention of Human Smuggling Rules, 2013 (hereinafter
referred to as the said rules), in rule (1), in sub-rule (1), in the title, for the
words, "Prevention of Human Smuggling", the words "Travel Professionals'
Regulation" shall be substituted.

3.  Inthe said rules, in rule 2, after clause (c), the following clause shall be
inserted, namely:-

"(cc) "IELTS" means the International English Language Testing
System;"
4.  Inthe said rules, in rule 3, in sub-rule (2),-

(1 in clause (i), for items (a), (b) and (c), the following items
shall be substituted, namely:-

“(a) afee of rupees one lac, for the firms, which are running
travel agency or coaching institutions of IELTS or
consultancy, for a period of more than five years:

Provided that the consultancy firm may either
deposit the said amount of rupees one lac in one
installment or in five equal installments;
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(b)

()

(d)

)

a fee of rupees twenty-five thousand, for the firms,
which are running Travel Agency or Coaching
Institutions of IELTS or Consultancy, for a period of
less than five years:

Provided that the Consultancy firm may either
deposit the said amount of rupees twenty-five thousand
in one installment or an amount of rupees ten thousand
in first installment and the balance amount in four equal
installments;

a fee of rupees one lac for the Ticketing Agents, who
are in the business of ticketing, for a period of more
than five years:

Provided that the Ticketing Agents may either
deposit the said amount of rupees one lac in one
installment or in five equal installments:

Provided further that the Ticketing Agents, shall
have to submit a monthly chart of the tickets sold by
them, either on domestic or international airlines, on
internet to the Deputy Commissioner concerned;

a fee of rupees twenty- five thousand, for the Ticketing
Agents, who are in the business of ticketing, for a period
of less than five years:

Provided that the Ticketing Agents, may either
deposit the said amount of rupees twenty-five thousand
in one installment or ten thousand in first installment
and the balance amount in four equal installments:

Provided further that the Ticketing Agents, shall
have to submit a monthly chart of the tickets, sold by
them, either on domestic or international airlines, on
internet to the Deputy Commissioner concerned;

a fee of rupees one lac for the firms, which are running
the business of general sales agents, for a period of
more than five years:

Provided that the said general sales agents, may
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either deposit the said amount of rupees one lac in one
installment or in five equal installments; and

(f) afeeof rupees twenty-five thousand for the firms, which
are running the business of general sales agents, for a
period of less than five years:

Provided that the said general sales agents, may
either deposit the said amount of rupees twenty-five
thousand, in one installment or ten thousand in first
installment and the balance amount in four equal
installments.”.

(i) forclause (ii), the following clause shall be substituted, namely:-

“@{i) shall submit the documents, for obtaining a license, as
specified in form I- A.”.

In the said rules, in rule 4,-

(1)  in sub-rule (1), in clause (vii), for the figures "15 ft. x 20 ft.", the
words 100 sq.ft." shall be substituted;

(i1) sub- rule (2) shall be omitted;
(iii) 1in sub- rule (6),-

(a) forthe words, "license is granted”, the words "license is granted
for a travel agency” shall be substituted; and

(b) for the words and sign "from said clients", the words and
sign" from said clients:" shall be substituted, and thereafter,
the following provisos shall be inserted, namely:-

“Provided that the person, to whom a license is
given for a Consultancy Firm, shall inform the State
Government on six monthly basis, giving details of his
clients and the fee charged therefrom:

Provided further that the person, to whom a license
is given for a Ticketing Agency, shall inform the Deputy
Commissioner concerned, on monthly basis, giving a
monthly chart of number of tickets sold by him for
domestic or international airlines, as the case may be, in
electronic mode on his official email id:

Provided further that each travel agent or
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consultant or ticketing agent, who has obtained a license,
shall maintain record of the fee charged and submit the

same to the competent authority or the State
Government, as the case may be, in case a complaint is
received against such licensee.”.

6. In the said rules, after form-I, the following form shall be inserted,
namely:-

“ FORM-I-A
[See rule 3 (2)]
PART-1
1. For proof of Residence (Copy of any one of the following)
(1) Residence Certificate ;or
(i)  Voter I.D. Card ;or
(i) Aadhar Card/UID ;or
(iv) Arms License ;or
(v)  Passport.
2. For Proof of Identity (Copy of any one of the following)
(1) Voter I.D. Card ;or
@ii) PAN Card;or
(i) Aadhar Card/UID ;or
(iv) Arms License ;or
(v) Passport .
3. For Proof of Date of Birth (copy of any one of the following)
(1) Birth Certificate ;or
(i) Matriculation Certificate ; or
(iii) Passport,

That Only the Copy of Passport is also acceptable
as a single proof towards proof of Identity, Address
and Date of Birth.

4. Other Documents:

(i) Three passport size photographs ;
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(i)
(iif)

(iv)

Copy of Pan Card;

Income Tax Return for minimum 1 year and maximum 3 years;
and

Bank Account Statement of previous year or since the
inception of business, whichever is lesser.

5. Proof of occupancy of business place (Copy of any one of the

following)

@

(ii)
(iii)
(iv)

)

Copy of the ownership of the accommodation; or
Rent deed (if available) ; or

Certificate from bank-certifying holding of a current account
and the business address on record; or

Copy of registration under Shops and Establishments Act (if
available); or

Copy of Utility bills,

(a) Electricity; or

(b) Telephone/Broadband; or
(c) Property Tax Receipts.

6. Proof of constitution/operations of business:

(1) In case of Sole Proprietorship.-

(2)

(a) Certificate from Charted Accountant regarding sole
proprietorship ; and

(b) Certificate from Bank, certifying sole proprietorship;

In case of Partnership Firm (Only the managing partner shall

apply).-

(a) Copy of Partnership Deed; and

(b) Certificate from other partners authorizing at least one partner/

Manager to apply for and comply with the requirements of
licensing under the Act;

(3) In case of a Private Limited Company or a Limited Company,
incorporated under the Companies Act, (only one of the Directors

or an Authorized Manager shall apply, for the license along with

required documents).
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PART-I1
Affidavit

I, S/o R/o

District , do hereby solemnly affirm and declare as

under:

1. ThatIam a *Citizen of India or a Non- Resident Indian, as the case may
be, and my date of birth is

2. That I am operating as *ticketing and travel agent/ overseas education
advisor/immigration consultant since , as and
the *owner/proprietor/director/ Manager of the company ,
with its registered/head/main office located at:

3.  That I am applying for grant of license under the Punjab Travel
Professionals’ Regulation Act, 2012. I undertake to comply with all the
provisions of the Act.

4.  That I have neither been *convicted or involved in any criminal case or
complaints, as the case may be, related to my trade/profession, nor there
is any criminal proceeding pending against me in any court of law till
date.

5. That I have not been barred from carrying out this profession by any
agency regulating this profession.

6. ThatI am a person of sound mind and was never declared as insolvent
or bankrupt.

7. That I do not hold any office of profit either under the Government of
India or any State Government.

8.  That I have adequate space/accommodation, for running the said
profession which is easily accessible.

9.  That I have sufficient arrangement to maintain records of my clients in
electronic form, and will make available soft copy of the same to any
client or to any authorized person/ department, when demanded.

10. That I will do this business on my own and not through any other person.

If I would intend to carry out my profession through an authorized person,
then [ will get the antecedents of such person verified through the police
of the area concerned, and shall also obtain a bond from the said person
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duly witnessed by two persons, who are income tax assesees.

11.  That I undertake that in case of any advertisement or publicity with
reference to my profession or to hold seminar in respect thereof, I shall
prominently display my license number and will refrain from giving any

misleading advertisements/ claims.

Date: Deponent
Place:
Verification:

Verified day of 20 , that the

information contained above are true and correct to the best of my knowledge

and nothing has been concealed therein.
Date: Deponent

Place:

*( Tick (. ); whichever is applicable)

PART III
RESOLUTION

(On letter head of the company concerned)

It is hereby resolved on Day of 2014, in

the board meeting of (Name of the Company),-

1)  that the company shall comply with the provisions of the Punjab Travel
Professionals’ Regulation Act, 2012, and further resolves that the license
application, be made to the competent authority, in whose jurisdiction,

the head office of the company, is located.

2) that the Director of the company (Name of the Director/Manager), be
authorized, to apply for the license in his/her name and complete all the
formalities as prescribed under the Act.
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3)  that Mr./Ms. ( name ), will act on the behalf
of the company and ensure that the operations of the company, across
all branch offices in Punjab, would comply with the procedure prescribed
under the Act and the rules.

For NAME OF THE COMPANY
NAME AND SIGNATURES OF ALL THE DIRECTORS
Date:

Place:

COMPANY
SEAL/STAMP.”.

JAGPAL SINGH SANDHU,
Principal Secretary to Government of Punjab,
Department of Home Affairs and Justice.

590/09-2014/Pb. Govt. Press, S.A.S. Nagar
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PART I
GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION
The 21st July, 2017

No.15-Leg./2017.- The following Act of the Legislature of the State of
Punjab received the assent of the Governor of Punjab on the 8th day of July,
2017, is hereby published for general information:-

THE PUNJAB CO-OPERATIVE SOCIETIES
(AMENDMENT) ACT, 2017.

(Punjab Act No. 11 of 2017)
AN
ACT

further to amend the Punjab Co-operative Societies Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Sixty-
eighth Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Co-operative Societies (Amend- Short title and
ment) Act, 2017. commencement.

(2) It shall come into force on and with effect from the date of its
publication in the Official Gazette.

2. In the Punjab Co-operative Societies Act, 1961, section 67-A, shall be Omission of

omitted. section 67-A of
Punjab Act 25 of
1961.

VIVEK PURI,
Secretary to Government of Punjab,
Department of Legal and Legislative Affairs.

1299/07-2017/Pb. Govt. Press, S.A.S. Nagar



PUNJAB GOVT. GAZ. (EXTRA), JULY 21, 2017 827
(ASAR 30, 1939 SAKA)

PART III
GOVERNMENT OF PUNJAB
DEPARTMENT OF TRANSPORT
(TRANSPORT - I BRANCH)
NOTIFICATION
The 19th July, 2017

No. S.0.39/C.A.59/1988/Ss.99 and 100/2017.-WHEREAS, the Governor of
Punjab is of the opinion that for the purpose of providing an efficient, adequate, economical
and properly coordinated road transport service, it is necessary in the public interest that
road transport services in relation to certain areas and routes should be run and operated by
the State Transport Undertakings to complete or partial exclusion of other persons;

Now, therefore, in exercise of the powers conferred by Section 99 of the Motor
Vehicles Act, 1988 (Central Act No.59 of 1988), and all other powers enabling him in this
behalf, Governor of Punjab is pleased to formulate a proposal regarding the road transport
services to achieve the aforesaid purpose, in supersession of the Scheme notified vide No.
S0.41/C.A.59/1988/5.100/1990, dated The 9th August, 1990 as modified from time to time.

Notice is hereby given that any person may within a period of 30 days from the date of
publication of the above said proposal in the Official Gazette, file objections as required
under sub-section (1) of section 100 of the aforesaid Act, to the Principal Secretary to
Government of Punjab, Department of Transport, Punjab Civil Secretariat-2, Sector-9,
Chandigarh against the proposed Scheme given below and such objections shall be considered
by the State Government in accordance with the provisions of sub-section (2) of section 100
ibid.

DRAFT SCHEME
1. (1) This Scheme may be called the Punjab Transport Scheme, 2017.

(2) It shall come into force on and with effect from the date of its publication in the
Official Gazette.

2.  Inthe Scheme, unless the context otherwise requires,-

(a) ‘Major District Roads’ means the roads notified as such by the Government of
Punjab from time to time;

(b) ‘National Highways’ means the roads notified as such by the Government of
India from time to time;

(c) ‘Other District Roads’ means the roads notified as such by the Government of
Punjab from time to time;
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(d) ‘Private Operator’ means any operator who may be granted permit under the
Scheme, not being a State Transport Undertaking;

(e) Rural Link Roads means the roads notified as such by the Government of Punjab
from time to time; and

(f) ‘State Highways’ means the roads notified as such by the Government of Punjab
from time to time.

Movement of stage carriages on all routes and/or roads in the State of Punjab, and on

all routes and/or roads to or from other States, shall be regulated as per the table below:

St.No. Classification of Routes % share of % share of | Transport

State Transport ~ Private Vehicle Type
Undertakings Operators

A.  Routes notified for service 100 0 Stage carriages
exclusively by State (Buses) having seating
Transport Undertakings capacity of 39 or more

B. Inter State Routes 100 0 excluding driver, with the

further condition that

C. National Highways within 50 50 air-conditioned stage
the State of Punjab carriages shall be run only

by State Transport
Undertakings out of their
overall share

D.  State Highways/Main 40 60
District Roads/Other
District Roads

E. Stage Carriages (buses) with seating capacity of 38 or less, excluding driver shall get
permits under Chapter V of the Motor Vehicles Act, 1988 (Central Act 59 of 1988)
for plying on link roads only. However, they shall be allowed to travel upto 12 kms on
above categories of roads and such particular stretch shall be mentioned on their
permit.

4.  State Transport Undertakings shall have fixed time slabs for departure of their stage

carriages. The time slabs shall be fixed by the Secretary, Regional Transport Authority
based upon the number of State Transport Undertakings’ stage carriages on the
concerned route. The time slabs fixed, shall remain unchanged round the year, subject
to seasonal variations permitted by the State Transport Commissioner for convenience
of commuters. In exceptional cases, time slabs may be varied by the Secretary, Regional
Transport Authority in public interest justified by analysis of ridership data. Halting time
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at stage carriage stands shall be equitably distributed between State Transport
Undertaking stage carriages and those of Private Operators.

Stage carriages operated by the Private Operators shall follow schedules as per a
roster of movement amongst all private operators on a route.

(1) The roster shall be monthly.

(2) 'The roster shall be approved by Secretary, Regional Transport Authority. The
State Government shall within a period of one year ensure availability of appropriate
software and technology to facilitate computer generation of rosters for the entire
State.

(3) The roster shall ensure that all Private Operators on a route get to operate stage
carriages at lean and high traffic times of a day equally, over the period of the
roster.

(4) Timings of stage carriages belonging to a particular operator on a route shall be
clubbed to avoid unhealthy competition provoking over speeding, concomitant
discomfort to passengers and scare of accidents.

Permits issued for a route, shall carry the registration numbers of stage carriages that
are to ply on that route.

The permit or a copy of the permit number shall be displayed on the vehicle in the
manner as may be specified by the State Transport Commissioner.

Allotment of permits for stage carriages shall be made by the State Government. The
eligibility criteria and the reservation to be followed, shall be notified by the State
Government in exercise of its powers under Section 71 of the Motor Vehicles Act, 1988.

(1) In case number of eligible applications received for a particular route are more
than the number of permits that can be granted for such route, the permits shall
be allotted by way of draw of lots.

(2) In case of Private Operators, not more than 25% of the total permits earmarked
for Private Operators of a particular route, shall be issued to one firm/party/
person on such route.

Permits issued under this Scheme shall be valid for a period of five years from the date
of issue and require renewal every five years thereafter.

Permits issued by the State Government, that were valid immediately prior to the coming
into force of this Scheme, shall subject to:

(i) the provisions of the Motor Vehicle Act, 1988;

(i) the permits not having been declared invalid by any court of law
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(iii) the operator furnishing an undertaking to comply with all the terms and provisions
of the present Scheme,

be continued/renewed under this Scheme for the remainder period of their original
validity only at no extra charge.

No transfer of permits shall be allowed, except in case of replacement of a stage
carriage, or, in case of inheritance due to death of an individual permit holder.

Once granted, there shall be no extension, or diversion, or curtailment of the route
mentioned on the permit, save when a bus stand is shifted to a new location or a route
is altered due to coming up of an overbridge.

An operator may surrender his permit by way of notice of three months, or payment in
lieu of notice of total dues payable for three months as assessed by the Secretary,
Regional Transport Authority.

Each operator, within six months of grant of permit under the present Scheme, shall
ensure to the satisfaction of the authority notified by the Punjab Government, that;

(1) Global Positioning System tracking system and Radio Frequency Identification,
as may be specified by the Punjab Government are installed on all stage carriages
registered in the State, to enable monitoring of movement, speed, stoppages and
regularity of the service of stage carriages on permitted routes, by the State
Government, as well as by the general public;

(i) Close Circuits TV cameras, as may be specified by Punjab Government are
installed inside the stage carriages plying in the State and entering the State, to
minimize chances of untoward incidents inside the stage carriages and to ensure
detection and appropriate action in case of such incidents;

(iii) Panic buttons as may be specified by the Punjab Government that triggers an
SMS/Call to nearest police station along with Global Positioning System Location
of the stage carriage (bus), are installed inside the stage carriages; and

(iv) he undertakes to be part of a common digital platform with requisite devices in
stage carriages, to enable common tickets/passes for passengers travelling on
stage carriages in the State of Punjab.

A holder of stage carriage permit shall be liable for penal action and cancellation of
permit, as provided under the Motor Vehicles Act, 1988 and under the Punjab Motor
Vehicles Rules, 1989 in case of non-compliance of terms and conditions of the permit
and/or any breach of conditions specified in this Scheme:-

Provided, that the terms and conditions contained in the clauses to the present Scheme
shall be deemed to be conditions contained in the permit issued hereunder.
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Provided further that, the following shall be deemed to be conditions contained in the
permit issued under this Scheme and any operator, if found guilty of the same, shall be
deemed to have violated the conditions contained in the permit:

a. To be not adhering to timings; or
b.  Deviating from route; or

c.  Over speeding; or

d. Making un-authorized stoppages; or

e. To have switched off, or, removed, or tampered with the Global Positioning
System at any time irrespective of whether stage carriage is on the move or is
stationary; or

f. Is without annual road worthiness certificate; or
g.  Overcharging or harassing passengers by the staff; or
h.  Beingdriven by driver not holding proper license; or

—-

Government dues/taxes are not paid in time; or
j- Endangering safety of passengers.

Motor Vehicle Tax shall be proportionate to the reference fares notified by the Punjab
Government for different classes of stage carriages (buses) and shall be charged on
mileage sanctioned in permit with 4 off days in a month. Where there exists a reciprocal
arrangement with other States/UTs, rate of tax shall be equal to the rate charged by
the other States/UTs. For buses running on rural roads the tax shall be lump sum
Rs.30,000 per annum which shall increase 5% every year in compounded manner.

For the sake of safety on roads, the State Government shall endeavour to ensure that
Toll Plazas, or other appropriate stretches of State Highways and National Highways
have mandatory lanes for commercial vehicles with built-in weigh bridges. Overloaded
vehicles shall be stopped and allowed to pass only after excess load has been shifted to
another vehicle.

It is clarified that, the aforesaid shall be in addition to and not in derogation to any
challans, penalties or punishments prescribed for overloading by any other law for the
time being in force.

The State Government shall endeavour to ensure that appropriate facilities are developed,
on an outsourced basis, for automatic detection of over-speeding and issuance of challans
using speed radars and vehicle number plate readers, along the State Highways and
National Highways.
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19. The State Government shall endeavour to ensure that appropriate facilities are developed,
on an outsourced basis, to set up Adequate Automatic Computerized Testing Stations
for conducting annual fitness check of commercial vehicles.

20. The Punjab Government shall endeavour to ensure that challans are issued by Police
and Transport Departments only on online handheld machines linked to a central/cloud
Server.

SARVJIT SINGH, IAS,
Principal Secretary to Government of Punjab,
Department of Transport.

1299/07-2017/Pb. Govt. Press, S.A.S. Nagar
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PART I
GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION
The 29th December, 2017

No. 37-Leg./2017.-The following Act of the Legislature of the State of
Punjab received the assent of the Governor of Punjab on the 15th day of

December, 2017, is hereby published for general information:-

THE PUNJAB CO-OPERATIVE SOCIETIES (SECOND
AMENDMENT) ACT, 2017

(Punjab Act No. 27 of 2017)

AN
ACT

further to amend the Punjab Co-operative Societies Act, 1961.

Be it enacted by the Legislature of the State of Punjab in the Sixty-
eighth Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Co-operative Societies Short title and
(Amendment) Act, 2017. commencement.

(2) It shall come into force on and with effect from the date of its
publication in the Official Gazette.

2. In the Punjab Co-operative Societies Act, 1961 (hereinafter referred to Amendmentin
section 13 of

. . Punjab Act 25 of
sub-sections shall be substituted, namely:- 1961.

as the principal Act), in section 13, for sub-sections (11) and (12), the following

"(11) In case a member or a creditor who had objected to the proposed
order under sub-section (9) remains aggrieved with the orders of
the Registrar, may make second reference to the Government within
thirty days of passing of such order. The Government shall, after
affording due opportunity of hearing to the members and creditors
who have made second reference to the Government, annul, modify
or uphold the order of the Registrar passed under sub-section (9).
The decision of the Government in this regard shall be final.

(12) The order passed by the Registrar under sub-section (9) or by the
Government under sub-section (11), as the case may be, shall be
final and where such an order involves the transfer of any assets
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and liabilities, the same shall, notwithstanding anything contained in
any law for the time being in force, be a sufficient conveyance to
vest the assets and liabilities in the society in which these are vested
under that order without any further assurance.".

3. Inthe principal Act, in section 19, for sub-section (2), the following sub-
section shall be substituted, namely:-

"(2) Notwithstanding anything contained in sub-section (1), a
co-operative society which is a member of another co-operative
society, may, subject to the rules, appoint one of the members who
is eligible to vote on its behalf in the affairs of that other society.

Explanation.- In case the member appointed by a society, to vote
on its behalf in the affairs of another society of which such society
is a member, gets elected to the committee of that society, his term
of office shall be co-terminus with the term of committee of that
society.".

4.  Inthe principal Act, in section 26, in sub-section (1-D), after the proviso,
the following Explanation shall be added, namely:-

"Explanation.- The delay caused in constitution of an elected
committee due to judicial proceedings in civil courts in this regard,
shall be excluded at the time of computing the period for which an
Administrator is appointed.”.

5. In the principal Act, in section 27, in sub-section (1), the existing
Explanation shall re-numbered as Explanation 1 and thereafter the following
Explanation shall be added, namely:-

"Explanation 2.- The delay caused in constitution of an elected
committee due to judicial proceedings in civil courts in this regard,
shall be excluded at the time of computing the period for which an
Administrator is appointed as provided in clause (a).".

6. In the principal Act, in section 69, the following Explanation shall be
added, namely:-

"Explanation.-

(1 The application of a party to a reference shall not lie
before the Registrar or the Government, as the case
may be, if appeal under section 68 of the Act lies or has

been availed of by such a party to a reference;

Amendment in
section 19 of
Punjab Act 25 of
1961.

Amendment in
section 26 of
Punjab Act 25 of
1961.

Amendment in
section 27 of
Punjab Act 25 of
1961.

Amendment in
section 69 of
Punjab Act 25 of
1961.
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(i) The application of a party to a reference shall not lie
before the Registrar or the Government, as the case
may be, if an order or decision is made in revision by
the Registrar or any authority authorized by him in this
regard;

(iii) No revision shall lie under section 69 against any order
passed under the service rules of the concerned
co-operative societies where in a revision is already
provided in the service rules of that society; and

(iv) No revision under section 69 shall be available against
any office order passed by the Registrar or his
subordinates.".

VIVEK PURI,
Secretary to Government of Punjab,
Department of Legal and Legislative Affairs.

1406/12-2017/Pb. Govt. Press, S.A.S. Nagar
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PART I
GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB
NOTIFICATION
The 26th April, 2021

No.20-Leg./2021.- The following Act of the Legislature of the State of
Punjab received the assent of the Governor of Punjab on the 26th day of
March, 2021, is hereby published for general information:-

THE PUNJAB CO-OPERATIVE SOCIETIES (AMENDMENT)
ACT, 2021

(Punjab Act No. 20 of 2021)
AN
ACT
further to amend the Punjab Co-operative Societies Act, 1961.

BE it enacted by the Legislature of the State of Punjab in the Seventy-
second Year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Co-operative Societies Short title and

(Amendment) Act, 2021. commence-
ment.

(2) It shall come into force at once.

2. In the Punjab Co-operative Societies Act, 1961 (hereinafter referred to Amendment

L . . . . . i tion 3 of
as the principal Act), in section 3, in sub-section (5), for the words and sign ;Ersz%lzr;t 2500f
"purposes of appeal, ", the words and sign "purposes of appeal and revision," 1961.
shall be substituted.
3. Inthe principal Act, in section 6,- Amendment in

. .. . . . . section 6 of
(i) before the existing proviso, the following proviso shall be inserted, Punjlab Act 25 of

namely:- 1961.

"Provided that in case of Urban Co-operative Bank (UCB),
shareholding of an individual member, in no case, shall exceed

five per cent of the share capital:"; and

(i) in the existing proviso, for the words "Provided that" the words
"Provided further that" shall be substituted.
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4.

sub-section shall be substituted, namely:-

In the principal Act, in section 7, for sub-section (1), the following

"(1) For purposes of registration, an application shall be made to
the Registrar alongwith the Registration Fees, as may be prescribed, by
the Registrar from time to time.".

5. Inthe principal Act, in section 22, in sub-section (1), in clause (b), for the

words "two years", the words "three years" shall be substituted.

6. In the principal Act, after section 26-B , the following section shall be

inserted, namely:-

"26-C. In case of an insured Co-operative Bank, if an order for
Restriction on

membership of
an insured Bank
imposed after
the order of

supersession of its Committee, as per the requisition of
the Reserve Bank of India, is made under sub- section
(3) of Section 70A, at any time within a period of ten

Reserve years before the date of incorporation of this section or
Bank of Indiaas  5¢ any time after such incorporation, then, no member of
aconsequence . . . .
under Section such Committee shall be eligible for being re-appointed,
70- A.

re-nominated, re-elected or re-co-opted on the
Committee of such bank or, for being a member or being appointed,
nominated, elected, or co-opted, as a member of Committee of such
bank or any other bank, for a period of two terms of the Committee from
the date of order of supersession of the Committee.".

7. Inthe principal Act, in section 55, in sub-section (1), after clause (d), for
the words "such dispute shall be referred to the Registrar", the words "such
dispute shall be referred to the Registrar within a period of six years" shall be
substituted.

8. Inthe principal Act, in section 66, for the words, figures, signs and brackets,
"purposes of Article 182 of the First Schedule to the Indian Limitation Act,
1908 (9 of 1908).", the words, figures and signs "purposes of Article 136 of the
First Schedule to the Indian Limitation Act, 1963." shall be substituted.

9. Inthe principal Act, in section 68, in sub-section (2), in clause (e), for the

non

sign".

non

, the sign ":" shall be substituted, and thereafter, the following proviso

shall be added, namely:-

Amendment in
section 7 of
Punjab Act 25 of
1961.

Amendment in
section 22 of
Punjab Act 25 of
1961.

Insertion of new
section 26-C in
Punjab Act 25 of
1961.

Amendment in
section 55 of
Punjab Act 25 of
1961.

Amendment in
section 66 of
Punjab Act 25 of
1961.

Amendment in
section 68 of
Punjab Act 25 of
1961.
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"Provided that if an appeal is filed beyond a period of sixty days, the
Appellate Authority may condone the delay for sufficient reasons.".
10. Inthe principal Act, in section 69, for Explanations (i) and (ii), the following Amendment in

section 69 of
Punjab Act 25 of

") The Government shall notify the officers, who shall exercise these 1961.

Explanations shall be substituted, namely:-

powers on behalf of the Government. The Registrar of Co-operative
Societies may also notify the officers, who shall exercise these
powers on behalf of the Registrar.

(i) The application of a party to a reference shall not lie before the
Registrar, if an order or decision is made in revision by the Registrar

or any authority authorized by him in this regard.".

S.K. AGGARWAL,
Secretary to Government of Punjab,
Department of Legal and Legislative Affairs.

2281/4-2021/Pb. Govt. Press, S.A.S. Nagar
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PART I
GOVERNMENT OF PUNJAB
DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION
The 3rd November, 2025

No. 16-Leg./2025.- The following Act of the Legislature of the State of
Punjab received the assent of the Governor of Punjab on the 16th day of
October, 2025, is hereby published for general information :-

THE PUNJAB CO-OPERATIVE SOCIETIES (AMENDMENT)
ACT, 2025

(Punjab Act No. 15 of 2025)
AN
ACT

further to amend the Punjab Co-operative Societies Act, 1961.

Be it enacted by the Legislature of the State of Punjab in the Seventy-sixth
year of the Republic of India as follows:-

1. (1) This Act may be called the Punjab Co-operative Societies Shorttitle

(Amendment) Act, 2025. and
commencement.

(2) It shall come into force on and with effect from the date of its
publication in the Official Gazette.

2. Inthe Punjab Co-operative Societies Act, 1961 (hereinafter referred to Amendment

as the principal Act), in section 37, for clauses (2) and (3), the following shall in section 37
of Punjab

Act 25 of
"(2) any debenture issued by any society not creating or extinguishing 1961.

rights in immovable property; or

be substituted, namely:-

(3) any endorsement upon or transfer of any such debenture:

Provided that the Government may, by notification in the Official Gazette,
direct that the exemption under this section, or any part thereof, shall not apply
to such class or classes of co-operative societies, or to such categories of
instruments, as may be specified in the notification and upon issuance of such
notification, the co-operative societies or instruments, so notified, shall be deemed
to fall within the scope of clauses (b) and (c) of sub-section (1) of section 17 of
the Registration Act, 1908, and shall, accordingly, be subject to compulsory
registration under the said Act."
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3. Inthe principal Act, in section 38 in sub-section (3), in clause (d), at the Amendment

end, for the sign ".", the sign ":" shall be substituted and thereafter, the following infsectiog 38
of Punja

Act 25 of
"Provided that the Government may also, by notification, withdraw, vary, 1961.

or restrict any such remission or exemption granted under this section, whether
generally or in respect of any class or classes of co-operative societies, or for
any category of instruments."

proviso shall be added, namely:-

Sd/-
B.B.S. TEJI,
Principal Secretary to Government of Punjab,
Department of Legal and Legislative Affairs.

3546/11-2025/Pb. Govt. Press, S.A.S. Nagar





